
1)IRECTORATIC(〕 ENERAI」 OF FOREIGN TRADE
(DES― II SECT10N〕

RATI「IED MINUTES OF THE NORⅣIS COⅣIIWIITTEE― II ⅣIEETIN(〕

NO。 17/81 DATED 07.11.2017ACTUAI」 I」Y IIEIJD()N08。 11.2017

Picascヽ otc

(i) l:or in(brrnalion ol- cxpoftcrs. r.\orms Committec-ll handlcs all cascs pertaining to

lrxation/ratification of norms lor Iixporl Products falling undcr I'l'C(liS) Chaptcr 72 to

l6.7t1to tl0. 85. Cornrnunications in rcspcct of cascs/pcrtaining to NC-ll may bc scnt to

cmail addrcss: nc2.clgltlnrnic.in
(ii) In ccrtain cascs thc dccision ol'thc Norms Committec rcl'crs to thc Rccommendatiorrs/

Obscrvatiols/ I)cficicncics rcccivcd lrom thc conccrned 'l'cchnical Authority. Whcrcvcr

appticablc. a scanncd copy ol'such documcnt has bccn placcd at thc cnd of thc Minutcs,

in runrring scrial ordcrs. 'l'hc conccrncd firm/company may go through thc samc and

rcspond accordingly.
(iii) Sirnilarly. a scanncd copy ol'thc blank Standard I)cficiurcy lrormat, which may find a

rclbrcncc in NC dccisiorrs. has also becn attachcd in thc crrd. 'l'his may also bc rc['crrcd to

by thc conccrnccl firm/company and may bc rcspondcd accordingly.

(iv) 'l'hc Norms C<lntrnittcc has takcn riccision only with rcspcct to tcchnical aspcct/wastagc

tlorms. Whilc rcdccming thc applications, I{As should chcck that the applicant has

lLrllltlcd all rccluircmcnts as prcscribcd in policy/proccdurc including thosc in Policy

Circglars No. 50/2009-2014 (l{lr 2010) dated 28th Dcccmbcr, 2011, Policy Circular

\o. 14(l{l:-2 Ol2l2OO9-14. datcd 4th lrcbruary, 2013 and O.M. No'

Oll92ll80/Misc./AM.l3/PC-Vl/10 datc<j 15.04.2014 or any othcr provisions unclcr

lll'P/lIIIP lbr l:ODC.

t'hc Mccrirrg \o. l7lt1 6atcd 07.11.2017 ol-Norms Cornmittcc-ll lor thc ycar 2017-ltl

rvas hcld o, 0g.tt.zOt7 under thc Chairmanship of Shri Jaikant Singh. Additional I)ircctor

Gcrrcral o[' Irorcigrr 't'radc to considcr thc lbtlowing apptications lor ratillcation ol' norms in

rcspccl ol'aclvancc aLrthorizations undcr l)uty l:xcmption Schcmc (Chaptcr-4) ol'I;orcign 'l'radc

Iroiic1,20l5-20.'l'hc lbllorving rncmbcrs wcrc present in the mectirrg:-
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\anrc & l)csignation

Shri K.K.'l'clvari. IA

Shri S.K. .liin. tl<>

Shri Vinod Kurnar Kashyap. III'[)O

Dcpartmcnt

actrrally held on 08.11.2017 arc
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datcd 07.11.2017Mirrutcs ol- thc Mccting No.l7ltll
corrlrrrncd by thc Mcmbcrs.
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MEETINC NUⅣ IBER :17/81-AIッ C2/2017R4EETIN(〕 DATICi 07.ll.2017
Case No.:2/8/81-Al,C2l20l3 Party Namc:llpsIl.ON Iヽ4cct lヽ o/1)atc:17/81-

BAl‐「 ERHtS PVT.1′ TD.    AIンC2/2017
07.11.2017

HQ「 ilC RI′ A Filc I′ ic.No/1)atc:0810120617

, :01/81/050/00118/AMl4l :09t24t040t00}32tAMt4/ 30.04.2013

Decision : NC observed that application lor thc abovc AA has bccn rclcrrcd
comments. NC decidcd to await thcir comments and dcl-cr thc casc.

'l'he case stands dcferred to l9.l 2.2017 .

Casc No.:l/23/81-ALC2/2013 party Name:MAK coNl'Rol.s Mccr Noil)atc :17/gl-
ANDSYS'|IIMSPVl'I,]'D. AI,C2/2017

07 .t I .2017
HQ rilc RIンA「 ilc I´ ic.No/1)atc:3210063581

29.052013

Status:

I)cfcrrcd

I)crcr I)atc:

19.122017

to MOI〕 Ir ibr

Status:

Dcね ri・cd

I)ctrI)atc:

19122017

lo MOD ibr

Slatus:
I)e fe rrcd

:01/81/050/00387/AM14/       :32/21/040/00032/ノ レヽ114/

Decision : NC obscrvcd that application for thc abovc AA has bccn rcl.crrcd
commcnts. NC dccided to await their comments and dclcr thc oasc.

'l'hc casc stands dcfcrred to 19. 12.Z0l7 .

Casc No.:6`/2/81-ALC2/2014  Party Namc:CROMP′
I｀()N     Mcct No/1)atc:17/81‐

GRI〕AVICS Iン Iヽ41TitD,      AIフ C2/2017
07.11.2017

HQ IrilC

i01/81/050/00067//ヽ 4ヽ15/

Dccision:NC Obscrved
datcd 06.11.2017 scnt tO

and defcrthc casc.

Iヽ I′AI'Hc
lッ ic.No/1)atc:o310767749   1)crcr l)atc:

:03/94/040/00498/ノ N`414/       2401 2014 1912.2017

that DIII deficicncy lclrcr dalcd 20.lo.2ol7 lbllowcd wilh rcmindcr
firm sccking ccrlain inflormation. NC dccidcd to await thcir rcply

′
I｀hc casc stands dcibrrcd tO 19.12.2017

Casc No.:17/2/81-AIソ C2/2014   1)any Nanlc:VSM vI〕 N′ I｀ tJ ItIう   Mcct No/1)atci1 7/8ト
CONTROlン SYS′ I｀ IEMs P.1ン

′H) AI´C2/2017
07 11 2017

HQ File

:01/81/050/00o18//ヽ レ115/

RLA Irilc
lン ic NO/1)atc:o510378008

:05/24/040/00410//ヽ M14/       o3022014

|ヽ4cct No/1)atc:17/81-

Al´C2/2017
07112017

Status:

1)cfcrrcd

I)cibr I)atc:

19122017

to McitY lbr

Status:
I)cl'erred

Dccision : NC observed that application lor thc abovc AA has bccrr rcl'crrcd
commcnts. NC dccidcd to await thcir commcnts and dcftr thc casc.

'l'he casc stands dcfcrred to 19. lZ.2Ol7 .

Casc No.:12/2/81-AIコ C2/2014 Party Namc:BHANSAIン
I

CABLIES&cON DUCToRS(1))
1ッ

´

I｀ I).,

tJuv 0 9

「 '‐ 1-蜂



HQ「ilc               RIン Λ FHc               Lic.No/Datc105 10379333  1Dcfcr Datc:
:01/81/050/00013//ヽ 4ヽ15/        :05/23/040/00075/ノ Mヽ14/        13.02.2014               19.12.2017

1)ccision : ]ヽ (〕 obscrvcd that application for the abovc AA has bccn refcrrcd to [)O′ F for

commcnts.ヽ C dccidcd to awaitthcir commcnts and dcfcrthc casc.

´
l｀hc casc stands dc1131・rcd to 19.12.2017.

Casc No.:4/25/81-AI′ C2/2016  Palty Nanlc:M/S PARAMOUNT McctNo/1)atc:17/81-
1〕XP()RTS                Alン C2/2017

07.11 2017

HQ IrilC               RI´A Ililc              l′ ic.No/1)atc:2910024177
:01/81/050/00599/ノ ン`li7/       :29/24/040/00010/AM14/        19.02.2014

1)ccision : NC obscrvcd that application br thc abovc AA has bccn rcfcrrcd to

coinmcnts.N(〕 dccidcd to awaitthcir commcnts and deferthc casc.

′
I｀hc casc stands dcfcrrcd to 19.12.2017.

(lasc No.:2.1/2181-Al,C2l20ll [)ar1y Nanrc:l]llANSAl.l Mcct No/Datc:17/81-

CABI´ I〕S&CON DUCTORS(P)AIン C2/2017
07.11.2017

Lic.No/1)atc:0510380166

071i 2017

1′ ic.No/1)atc:0510380165

Status:

I)cfcrrcd

I)cfcr I)atc:

19.12.2017

MSMI〕 br

Status:

Dcfcrrcd

I)crcr I)atc:

19.122017

to I)()′ I｀  for

Status:

1)cfcrrcd

Dcfcr Datc:

19.12.2017

to DOT for

HQ「 ilC
:O1/81/050/00025/AM15/ 105/23/040/00537//ヽ M13/       24.02.2014

I)ccision : ,r..C obscrvcd that application lor the above AA has becn referrcd

commcnts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'l'hc casc stands dcl-crrcd to 19.12.2017 .

(lasc No.:tl6/2181-A-l,C2l20l4 Partv Nanrc:lll tnNSn l,l Mcct No/1)atc:17/81-

(〕 Al〕 I′ I〕S&CONDUCTORS(1))Alン C2/2017

1ッ

′

H),

RI′ Al'ilc

HQ IlilC

1´

′

1｀ I).,

RIンA「 ilc

HQ「 ilC RI′ Al'ilc

:01/81/050/00343/ノ 1`｀415/       :34/24/040/00013/ノ M`15/

1)ccision :ヽ (〕 obscrvcd that l)I H dcflcicncy lcttcr scnt

(ヽ〕 dccidcd to a、vait rcply ofthc llrlll and dctr thc casc.

:01/81/050/00087/Aヽ 415/       :05/23/040/00265//ヽ Nl1 3/       124.02.2014

1)ccision : ]NC obscrvcd that application for thc above AA has becn rcfcrrcd

conll■ cnts.N(〕 dccidcd to a、vait thcir colnmcnts and defcrthc casc.

′
I｀hc casc stands dcibrrcd to 19.12.2017.

Casc No.:29/11/81‐ Al,C2/2014  Party Namc:AI′ STOM INDIA   Mcct No/1)atc:17/81‐

1´ IN/11T1lI),               AlンC2/2017
07.11 2017

l´ic No/1)atc:3410040368  Dcfcr Datc:

1607.2014               19122017

to rlrm sccking ccrtain information.

Status:
I)eferred
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Casc No.:3/23/81-Alノ C2/2015  Party Namc:ANAND TEKNOu/ Mcct No/1)atcl1 7/81‐

IAIDS I〕NGINI〕ERING INDIA  AIッ C2/2017
L′ I｀D.                  o7.ll.2017

HQ「 ilC RIン A Irilc I′ ic.No/1)atc:3110064619
:01/81/050/00478/AM16/       :31/83/040/00093/ノ Nヽ/415/       25.07.2014

1)ccision :NC obscrvcd that application for thc abOvc AA llas bccn rcibrrcd to

commcnts.NC dccided to awaitthcir commcnts and dcrcrthc casc.

'l'hc casc stands dcferrcd to 19. lZ.Z0l7 .

Casc No.:6/11/81¨AI′C2/2014  1Party Namc:SHCCHEヽ4        Mcct No/1)atc:17/81-
´
I｀ rぅcHNOlッ OGH3S PRIVATI〕   AlンC2/2017
1ン IMI・ I｀EI)                   o7.11.2017

Party Name:UR13′ I｀IIANIC
Elレ AS′ 1｀OM 13RS

Mcct No/1)atc:17/81‐

Al′ C2/2017

0711.2017

Status:

1)cfcrl・ cd

I)crcr I)atc:

1912.2017

MSMI〕 ibr

Status:
I)clt'rrcrl

Status:
I)eferrcd

HQ IrilC

ll :O1/81/050/00320//ヽM15/

Casc No.:10/23/81-AI′ C2/2015

Casc No。 :26/17/81-ALC2/2014
14

RI´A Filc

:04/24/040/00091//ヽ M15/
I´ic No/Datc:0410159116  Dcた r Datc:
28.07.2014               19.12.2017

I)ecision : NC observed that application lor thc abovc AA has bccn rcl-crrcd to IX)'l' lbr
commcnts. NC dccided to await thcir comments and dclcr thc casc.

'l'hc casc stands delcrred to 19. 12.2017.

HQ IlilC                IRI´ Al'Hc               Iッ ic.No/1)atc:o410159708
:01/81/050/00485/Alヽ 416/       :o4/24/040/00!99//ヽ M15/        11 11.2014

Decision : NC observed that application l'or thc abovc AA has bccn rcfbrrcd
commcnts. NC decided to await thcir comments and clcl-cr thc casc.

'l'hc casc stands dclerrcd to 19. 12.2017 .

(lasc No.:l3/23/81-At,C2/ZOtS parly Nanrc:Mlil.ENltRli L't.t).

DctrI)atc:

19.122017

MSMI〕 %rto

IIQ l:ilc RLA l:ilc
,r:0,/8r/0s0/00488/AMr6/ :05/24/040/00423/AMtst iiii)lij]i'''s103e2478

Decision : NC obscrved thal application for thc abovc AA has bccn rcl-crrcd to
comments. NC decidcd to await their comments and dclcr thc case.

'l'hc case stands deferred to 19. 12.2Ol7 _

4ヽcct lヽ o/1)atc:17/81-

AI′C2/2017
07.11.2017

Mcct No/1)atc:17/81-

AI´C2/20!7
07.112017

Status:

1)cfctrrcd

Dcrc・ r Datc:

19122017

MSMI]lbr

Status:

I)cfcrrcd

Party Namc:MAK CONTROl′ S
AND SYSl｀ lCMs Pv´ I｀ LTI)

り



HQ「Hc                 RI´ A Ifilc                Iン ic.No/1)atc:3210077400  Dcfcr Datc:
:01/81/050/00561//ヽ ル115/        :32/21/040/00162/ノ Mヽ15/       21.01.2015               19.12.2017

1)ccision : ヽC obscrvcd that application for thc abovc AA has been rcferrcd to MOI)for

COllllnCnts.N(〕 dccidcd to a、vait thcir colninents and dcfcr thc casc.

´
I｀hc casc stands dcfcrrcd to 19.12.2017.

Casc No.:7/5/81-AlッC2/2015   Party NamciTATA POWER    ⅣIcct No/Datc:17/81‐
SOlン AR SYS´ I｀ 1うMS LTD     AIン C2/2017

07.11.2017

HQ IrilC

15 :01/81/050/00107//ヽ
M16/

I)ccision : NC obscrvcd that application lor thc abovc AA has bccn rclcrred
commcnts. NC dccidcd to await thcir commcnts and dcfcr thc casc.

'['hc casc stands dcf-crrcd to 19.12.2017 .

(lasc No.:20/7/81-Al,C2/2016 l)afly Nanrc:l.AXMI Mcct No/Datc:17/8ト

1〕 l′ 1〕 (｀

′
FRONICS MOUlンDS&   Al′ C2/2017

1)Itli(lISI()N ItN(〕 (〕 PIン
′
I｀I).     07112017

HQ F‖ c RI′A「‖c 1´ ic.No/1)atci0710 108043

16 :01/81/050/00122//ヽ
4ヽ17/       :07/24/040/00489//ヽ M15/        16.042015

1)ccision : lヽ C obscrvcd that application for thc abovc AA has bccn rcfcrrcd

colη nlcnts.卜 (C dccidcd to a、 vait thcir cornrncnts and dcfer thc casc.

′
l｀hc casc stands dcfttrrcd to 1 9.12.2017.

Casc No.:44/8/81-AlJC2/2015  1)alty Nanlc:MOTHERSON    IMcct No/Datc:17/81-
StJMI SYS′ I｀1]MSL´ I｀D.,      Al′ C2/2017

07.11.2017

RI′A「 ilc

:07/24/040/00470//ヽ 4ヽ15/        15.042015

Lic No/1)atc:0710108018

Status:

Dcferrcd

Dcfcr Datc:

1912.2017

to MNRIう for

Status:

Dcfcrrcd

Dcfcr Datc:

19.12.2017

to McitY for

Stalus:
[)cfcrrcd

HQ「 ilC RI′ A lfilc Lic.No/1)atc:0510394455  Dcfer Datc:

:01/81/050/00188//ヽ 4ヽ16/       :05/24/040/00094//ヽ 4ヽ16/       04.062015 19.12.2017

l7 Dccision : NC obscrvcd that application for thc abovc nA has bccn referred to

I)lPlr(Chcmical l)ivision) Ibr commcnts. NC dccidcd to await thcir commcnts and defer the

casc.

'l'hc casc stands dcfcrrcd to 19.12.2017 .

(〕asc No.:45/8/81-AI′ (〕2/2015   Pally Namc:■ 10THI]RSON     Ⅳlcct No/1)atcl1 7/81‐      Status:
Stり 4ヽ1 SYS・ I｀ Iう 4ヽS I´

′
I｀I),        7｀ 1ン(32/2017              Dcfcrrcd

07112017

HQ「 ilC RI′Al'Hc Lic No/1)atc:0510394456   Dcfcr Datc:

101/81/050/00189//ヽ
～
116/       :05/24/040/00097/ノ ｀` 416/       04062015               19.12.2017

Dccision:NC obscrvcd that I)IPP(ChCmica1 1)i宙 sion)has rcqucstcd to obtain certain

inibrmation as pcr thcir ir.No.7(416)/2017-´ I｀ SW datcd 26.10.2017(copy Cnc10sed)
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'l'hc casc stands delcrred to 19. 12.2017 .

Casc No.:6/14/81-AIり C2/2015 Party Namc:GI′AZItJM
I'ACADES PRIVATIう I´ Iヽ41TI〕 D

ンlcct No/1)atc:17/81-

AlンC2/2017

07.112017

Status:

Dcfcri・cd

Dctr Datc:

19.12.2017

MSMI〕 ibr

Status:

1)cFcrrcd

I)cfc・ rI)atc:

19122017

IHQ Filc                RIン A「ilc               Iッ ic.No/1)atc:3H0065618

19 :01/81/050/00271/AM16/       131/83/040/00067//ヽ M16/       03.09.2015

Decision : NC observed that application lor thc abovc AA has bccn rclcrrcd to
commcnts. NC dccidcd to await thcir commcnts and dclcr thc sasc.

'l'hc casc stands delerred to 19.12.2017.

Casc No.:14/17/81-AI」 C2/2015  Party NamciCOSMO「 I〕 RRI′ 1｀ ltS Mcct No/1)atc:17/81-

1′

′
I｀D.,                AIン C2/2017

07.11.2017

.HQ File               RIン A「ilc               Iン ic No/1)atc:2210015312
1201101/81/050/00337/AM16/       :22/24/040/00039/ノ Mヽ16/        17.09.2015

Decision : NC observed that reply of the firm in thc abovc casc has bccn rclerrcd to MSMII
for commcnts. NC decidcd to await thcir commcnts and der-cr thc casc.

'l'he case stands deferred to 19. 12.2017.

０
４

Casc No。 :2/23/81-ALC2/2015

:

Pany Namc:COSMOl'Iう RRII｀ 1:S Iヽ4cct No/1)atc:17/81-
1′ I｀ 1),                       /、 1フ(12/2017

07 11 2017

Status:
I)cl'crrctl

HQ「ilC               RI′ A Filc              Iッ ic.N。 /1)atc:2210015383  Dcibr Datc:
:01/81/050/00477/AM16/       :22/24/040/00084/Aヽ 416/        18 12.2015               1912.2017

Dccision:NC observed that rcply ofthc flrm in thc abovc casc has bccn rcfcrrcd toン
ISIVll〕

for commcnts.NC dccidcd tO awaitthcir cOmmcnts and dcfcr thc casc.

′
Fhe casc stands dcfc・ rrcd to 19.12.2017.

Casc No.:3/7/81-ALC2/2016   Party Namc:S′
I｀ 1うRA

I〕NGINICIERING INDIA
PRIVATl〕 1′ IM ITI〕 D

HQl'ilC              RI″ A「 ilc
:01/81/050/00105//ヽ M17/       :o4/24/040/00231/AM16/

Mcct No/1)atc:17/81-

AlンC2/2017

07.11.2017

Iノ ic No/1)atc:0410161615   1)crcr I)atc:

17.02.2016               19.12.2017

Status:
I)cfcrrerl

う
Ｌ

う
ん

Dccision : NC observed that application lor thc abovc AA has bccn rclcrrcd to MSMII lbr
commcnts. NC decided to await their commcnts and dcl'cr thc casc.

'l'hc casc stands dcferred to 19. l2.ZO17 .

Slatus:Casc No.:5/7/81-AI′ C2/2016 NIcct No/1)atc:17/81-

い

一

一
〇●

●

０



IうNGINl〕ItRING INDIA     ‐ALC2/2017         1Dcfcrrcd
PRIVA′ I｀ 1〕 1′ IM ITIう D       07H2017

HQ「ilc               RIン AF‖ c               Iン ic.No/Datc:0410161616  Dcfcr Datc:
:O1/81/050/00107//ヽ 4ヽ17/       :04/24/040/00232/AM16/        17.02.2016               19.12.2017

1)ccision :NC obscrvcd that application for thc aboveノ A` has bcen refcrrcd to MSMI]for

commcnts.NC dccidcd to await thcir commcnts and dcfcrthc casc.

′
l｀he casc stands dcfcrrcd to 19。 12.2017.

Casc No。 :4/10/81-AI′ C2/2016   Palty Nalllc:「 CI OItN         Mcct No/1)atc:17/81‐

CONNItCTORS Iン IMI′ I｀ I〕D    Alノ C2/2017
07.11.2017

HQ IlilC RI′A「 ilc I´ ic No/1)atc:1010059443

24 :01/81/050/00189/ノ
Mヽ17/        :10/24/040/00125/ノ Mヽ16/       30032016

1)ccision : (ヽ〕 obscrvcd that application for thc abovc AA has bccn rcfcrred

col■ rncnts.N(〕 dccidcd to a、vaitthcir commcnts and dcfer thc casc.

′
I｀hc casc stands dcibrrcd to 19.12.2017.

Case No.:,1417 llll - Al,C2l20l6 Parly ir-amc:C-'On'l'llcl INDIA Mcct No/Datc:17/81-

Al´C2/2017

07.11 2017

Lic.No/1)ate:2210015475HQ IrilC RI´ A Irilc

25 :01/81/050/00146/ノ
M`17/       :22/24/040/00001//ヽ M17/       129.04.2016

1)ccision :N(〕 obscrvcd that application for the abovc AA has been referred

commcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

´
l｀he casc stands dcft・ rrcd to 19.12.2017.

Casc No.:24/7/81‐ AI,C2/2016   Party Namc:PHOENIX 11011ン S   Mcct No/1)atc:17/8ト

PVT I´TD.                Al′ C2/2017
07.112017

Status:

Dcfcrrcd

I)cncr I)atc:

19.12.2017

to McitY for

Status:

I)cFcrrcd

I)cfc・ rI)atc:

19122017

MSMI〕 偽 r

Status:
I)efcrred

HQ IrilC RI′ A Irnc IンiC No/1)atc:0310804637   1)ctrI)atc:

:01/81/050/00 t26l AMIIT l :03195104010007 4lAM|T l 12.05.2016 19.12.2017

Decision : NC obscrvcd that Ministry of Stccl dcficicncy lcttcr dated 21.10.2016 lollowcd
with rcrnindcr datcd 19.05.2017 scnt to firm, howcver, firm had sought extension of timc for

filing of thc rcply. NC dccidcd to await rcply and dcfer thc case.

'l'lrc casc starrds dclcrrcd to 19.12.2017 .

Casc No.:12/10/81-AL(〕 2/2016 Party Nalllc:SHIVAI′ IK      Mcct No/1)ate:17/81-    Status:
131MIt´ I AIン CONTROI′SlンTD. Al′C2/2017          Dcfcrrcd

0711 201727

HQ IlilC

:01/81/050/00197//ヽ 4ヽ17/

RI´ AI'ilc

:05/24/040/00045/AM17/

l´ icヽ o/1)atc:0510398533   1)clbr I)atc:

17.052016               19122017



Decision : NC observed that application for thc abovc AA has bccn rclcrrcd to MSMI;
commcnts. NC decided to await their comments and dclcr the casc.

'l'he casc stands deferred to 19.12.2017.

Casc No.:49/7/81-ALC2/201`  Party Namc:SHRl〕 NIK       Mcct No/1)atc:17/8ト
INDUS・「 RIES PVT.Iッ

´
I｀D.   ALC2/2017

0711 2017

HQ IrilC RIッA「 ilc Iッ ic.No/1)atci3 11 00661 60

:01/81/050/00151/ANl17/       .:31/82/040/00037/AM17/       126.05.2016

Dccision :NC obscrved that application br the abovc AA has bccn rctrrcd

comments.NC dccided to awaitthcir commcnts and dcた rthc casc.

′
I｀he casc stands defcrred t0 1 9.12.2017.

Casc No.:51/7/81-ALC2/2016  Party Namc:FC1 0EN       ‐Mcct No/1)atc:17/81-
ICONNIECTORS LIMI′ I｀ED    IAIン C2/2017

107.11.2017

HQ Filc RIッAI'ilc I′ ic No/1)atc:Io10059496
:01/81/050/00153/AM17/       :10/24/040/00014/AⅣl17/       ‐31.052016

Dccision:NC observed that application lor thc abovc AA has bcen rcた rrcd
comments.NC dccidcd to awaittheir comments and dctrthc casc.

′
I｀he casc stands dcferred to 19.12.2017.

|ヽ4cct No/1)atc:17/81-

AI′C2/2017
07.11.2017

Status:

I)cfcrrcd

I)cfc・rI)atc:

19.122017

to MSMI〕 for

Status:

Dcfcl・ 1・cd

.I)cfcr I)atc:

19.122017

to McitY for

Status:
Defcrrcd

Casc No.:6/13/81-Alノ C2/2016  Party Namc:AMOD
STΛMPINGS PI′

′
I｀D

HQI↑ ilC RIッ A Irilc

101/81/050/00241/AⅣl17/       :34/24/040/00015//ヽ N417/

1)ccision:NC observed that rcply ofthc「 lrln rcfcrrcd tO
dcferthe case and a、vait thcir commcnts.

′
I｀hc casc stands dcferrcd t0 19.12.2017.

Iン ic.No/1)atc:3410042235   1)cfcr I)atc:

01.062016 19122017

I)lll lor cornmcnts. NC clccidcd to

‐Casc No.:3/10/81-ALC2/2016  Party Namc:PHOIENIX FOH,S  IMcct No/1)atc:17/8卜     status:‐                       PVT I′ TD               AIッ C2/2017           ‐Dcfcrrcd
.07.ll.2017

HQ「‖e                ‐RLA Filc lン iC●No/Datc:031080541l  DcFcr Datc:

31 1:01/81/050/00188/Aレ 117/       lo3/95/040/00194/ノ Mヽ17/       ‐13.06.2016               19.12.2017

11ヽ
おcitibi lヽこ66ζさんさa thit iltt Attζ  ζも

`LAt i喜

6↓さck ti品 6f。 |■ lin8 0FtA6 rcply.Reply of
‐the nrm is awaited.Nc dccidcd tO await rcply ofthc rlrnl and dcfcrthc casc.

´
I｀he case stands deferred to 19.12.2017.

―録

=titi=「
r



Casc Nb.:27122/81-At,c2/2016 pa(y Namc:lll,llc.t.Ro coppER Meet No/Date :17/81_
& n t.t.oYs MIrG. CO. ALC2t20t7

07 .1t .20t7
HQ IrilC

RIッ A Irilc

Approvcd

:01/81/050/00532//ヽ M17/ :02/24/040/00061/ノ Mヽ17/

Casc No.:3/13/81-AI.(,2/2016  Pany Namc:AMOD

STAMPINGS PIメ I｀D

(〕asc No.:5/13/81-AIン (〕2/2016   Pally Nalllc:AMOD

STAMPINGS P L′ I｀D

Lic.No/1)atc:o210206784

24.06.2016

Dccision:NC dccidcd tO ratitt thC nOrms forthc abOvc AA as pcr DIPP cOmmcnts宙
dc thcir

t」 ()No. 12/77/2017-′
I｀ SW/32 datcd o7/11/2017 as undcr:

32  1. Nct cOntcnt Of｀
`I〕 lcctrolytic cOppcr'' in cxport itcms at sl. 〕ヾ0. l t0 3 may bc

spccillcd as 25.4 νl′F.
2.Quantity ofilη pOlt itcm may bc aHowcd as undcr:

2)鴛 [腸 lttζⅧltl蝸il器淵罵九3 mbgttc hm
SIOヽ C_1189.

ItA concci・ 1lcd inay takc suitablc cOnscqucntial accOrdingly.

Casc No.:6/17/81-Al′ C2/2017  Party Namc:IMAGEI´ ABICLS  Mcct No/Datci1 7/8ト
PVTI′TD。 ,               AI′ C2/2017

07.11.2017

,, lJ,u,J';);r0/003r6/AMrn/ ii;i),,:ixo,rr06s/AMt,/ otliolllll?'''7r0rr0043 ?;:;;:l;:;'
I)ecision : NC obscrvcd that application I'or thc above AA has been rcfcrred to t)lpp
(Chcmical I)ivision) lor commcnts. NC dccidcd to await their commcnts and dcfcr the casc.

'l'lre casc stands dcl'crrcd to 19. 12.2017.

Mcct No/1)atc:17/81‐

AI´C2/2017
07.11.201フ

HQ「 ilC RIッA「 ilc Lic NO/1)atc:3410042405   1)cfcr I)atc:
:O1/81/050/00238//ヽ l■ 117/        :34/24/040/00077/ノ M`17/ 04.08.2016 19.12.2017

I)ccision : NC obscrvcd that rcply of thc firm does not contain calculation linking cxporl
rating with corc/coil dirncnsions. 'l'hc samc may be providcd for cxamination of thc casc.

'l'lrc casc stands dcl'crred to 19. 12.2O17 .

Stalus:
I)efe rrcrl

Status:
f)efcrred

Status:
[)efcrrcd

4ヽcct No/Datc:17/81-

AI′C2/2017
07.11.2017

HQ「 ilC ItI´ A「 ilc 1´ ic.No/1)atc:3410042404   Dcfc・ rI)atc:
:01/81/050/00240//ヽ 4ヽ17/       :34/24/040/00087/Aヽ 417/ 04.082016 19.12.2017

l)ecision : \C obscrvcd that rcply o1'thc firm docs not contain calculation linking cxpofl
raling with corc/coil dirncnsiotrs.'l'hc samc r"nay bc providcd lor cxamination olthc casc.

師些 ?ル



'l'hc casc stands delcrrcd to l9' 12'2017 '

cがcNα力13/81‐人LCν2m 6 :ヾ為舎Y:早I)  Xi:淵rC開  獣 lld
07112017

1′ ic No/1)atc:3=110042414   1)CSCr I)atC:
HQ Hに       ゝ 全 型 :Aハ AnO″ AMl"  0｀ OR 9016    1)122い 7

"- :;Y;i;t orco.,et^Mt,t :34t24t040t00086i4M17/ 0s'08'2016
Jo r - c .L^ fi-* innc nnt cnnlain t

:01'81/050/00239/AM17/     :34/24/040/UUUる
0/AⅣll′ ′     υυ・Vυ・‐V'V

器翼ti淋瀧T群胤|:冦ぼ畔I鳳購:』∬£Tλ胤:Ψ農∬胤器:|‖[糧
∫
Xpm

'l'hc casc stands deferred to

casc No.:11/13/81-Alン C2/2016 Party Namc:JAYBIIU
I´AMINAT10NS PVT L′ 1｀D

19.12.2017.

AIンC2/2017

07 112017

l)el'c rred

1912.2017)「‖c                 RI′ A Filc                l′
iC NO/1)atc:0510399391  Dcibr Datc:

―――̂´ . ・ ●́″′       An AOう nl′               19122017llQ Irilc l(l'l\ t'rr!:

^-:01/81/050100246lAM17l.05123104010023111\M17109'08'2016J/ 
'. -'-.^- . Nrr ^k.nrr,-.1 rhqr her.l cr'lnv of thc aDDlicaLion not rccci'
Decision : NC observcd that hard copy of thc application

NC dccidcd to rcmind thc I{A and dclcr thc casc'

'l'hc casc stands dcfcrrcd to 19.12'2017 '

casc No.:31/22/81‐ Alフ C2/2016  1)arty Nanlc:INDIAN CHAIヽ
   l`CCt｀ 0/1)atc:17/8ト
Al′C2/2017

PV′「
I´

′
FI)

07 11 2017

・・́ヽいl                       pl Al'ilo                     lノ iC No/1)atc102102069 10

賀器鰤捻5υ野,γttY7 じ赫脱υTllI『:b6vc∫IIlli1llよ :it。Dccision:NC obscrved that applicatil

commcnts.NC decided to aWaitthcir commcnts and dCtrthC Casc.

07.11.2017

Iッ ic No/ic No/1)atc13 1 1 006631308

Mcct NO/1)atc:17/81-

ALC2/2017
07.11.2017

Status:

Dcfcrrcd

l)cfcr l)atc:

19122017

MSMI〕 br

Status:

Dcfcrrcd

I)cfcr l)atc:

19.122017

ⅣIcitY ibr

'l'lrc casc stands defcrrcd to 19. 12.2017 '

casc No.:8/13/81-ALC2/2016  Party Namc:CMR CONTROl´
  MCCt NO/1)atc:17/8ト

SYS 「́ ItMS INDIA PRIVA・
I｀rt  ΛIンC2/2017

l′ IMI′ I｀ 1〕D

HQ lrilC

ぅA :01/81/050/00243/AM17/ :31/83/040/00062/ノ N`l1 7/ 29.082016
39

０
ｄ
Ｃ

ヽ
＾̈
一）

Ｃ

Dccision : NC obscrvcd that apptication lor thc abovc AA has bccn

commcnts. NC dccided to await thcir commcnts and dclbr thc casc'

′
I｀hc casc stands defcrrcd to 19.12.2017.

casc No.:12/22/81‐ AI′ C2/2016

40

Party Namc:PRIう 4ヽ1ER

INDUS′ I｀RIAl′ CORPORAT10N

Status:
Deferrcd

I′ 1ヽ4「「 1う 1)

10

砕om thC(〕 l′A,Dclhi.



HQ「‖c                 RI′ A IrHc                Iン ic.No/1)江c:0310808424  Dcfcr Datc:
:O1/81/050/00517//ヽ 4ヽ17/       :03/95/040/00538//ヽ M17/       17.102016               19.12.2017

1)ccision :]ヽ C obscrvcd that application for thc abovc AA has bccn rcfcrrcd to MSM13 1br

COlη inCntS.NC dccidcd lo a、 vait thcil・ corrlinents and dcfcSr thc casc.

′
I｀hc casc stands dcibrrcd to 1 9.12.2017.

(-'ase No.:l ll22l8l-Al,CZl2Dl6 Pa(v Nanrc:PRIIMIIIR Mcct No/Datc:17/8ト

HQ「 ilC
:O1/81/050/00516//ヽ l■417/

INI)US′ I｀ 1ヽ IAIン CORI)ORAT10N AI′ C2/2017
I´ IMI′ I｀ 1:1)

RIン A rilc

:03/95/040/00530//ヽ M17/

07.11.20!7

1ン iC No/1)atc:0310808554

19102016

lン iC NO/1)atc:0310809080

Status:

Dcfcrrcd

I)cfer I)atc:

19.122017

MSMl〕 ibr

Status:

Defcrrcd

Dctr Datc:

19.12.2017

to MSMI]for

I)ecision : NC obscrvcd that application for thc above AA has bcen relerred to
cornrncnts. ,r-C dccidcd to await thcir comments and defer thc casc.

'l'hc case stands dcl-crrcd to 19.12.2017.

(〕asc No.:29/22/81-Al′ (32/2016  Pany Nalllc:IIINI)tり S・ 1｀ IIAN     N4cct No/1)atc:17/81-      Status:

IうN(〕 INI〕 I〕RING AND       AI´ C2/2017          Dcfcrrcd
Iヽ Dじ SI｀ Itll:SI´ TI) 07.112017

HQ「 ilC

42 :01/81/050/00534//ヽ
M17/

l)ccision :NC obscrvcd that I)lll dcficicncy lcttcr seeking ccrtain information has been scnt

to llrrn. NC dccidcd to rcmind thc firm and dcfcr thc casc.

'['hc case stands dcl'crrcd to 19.12.201] .

Casc No.:3/22/81-AI′ C2/2016  Party Namc:AHURA MAZDA  Mcct No/Datc:17/8ト
MI'G.(10.PVT.1ンTD        AI′ C2/2017

07.112017

HQI'ilC

43 :01/81/050/00508//ヽ
M17/

Decision : NC obscrvcd thal application for thc abovc AA has been rcfcrrcd
cornmcnts. NC dccidcd to await thcir commcnts and dcfcr thc casc.

'l'hc casc stands dcl-errcd to 19.12.2017 .

Casc No.:30/22/81-Alソ (〕2/2016 Pany Nalllc:HIN DUS′ I｀1lAN   4ヽcct No/1)ate:17/8卜     Status:
ItNG IN Itl〕 RING AND       AI´ C2/2017          Dcfcbrrcd
INDUS′ FRH〕 SIンTD 07.112017

HQ「Hc                 RI′ A Irilc                Lic.No/1)atc:0210207133  Dctr Datc:
44 :O1/81/050/00535//ヽ 4ヽ17/       :02/24/040/00155/ノヽヽ417/        15.l1 2016               19.12.2017

1)ccision :ヽ (〕 obscrvcd that I)IH dc「 lcicncy lcttcr sccking ccnain information has becn scnt

to llrin.NC dccidcd to rclllind thc Arin and dcfcrthc casc.

RI´A Irilc               Lic No/1)atc:0210207097  Dcfcr Datc:
:02/24/040/00126/7ヽ M17/       21.10.2016               19.122017

RI′ A Irilc

:03/94/040/00716/ノ Mヽ17/       0911 2016

\H
tsi<le q"-*lrt t5:'q,o

VtNtjl.) !{LIl!1,) R i{ A SHYAP
fti I,.! .,:',.rr tii.r,itt .9i;iY.!,!ll

.. I r... ar. r:rc\' :)i.-..:.-.t.'i .-)rlr.sr
. ri r,,lr1, < .rr:riit.i'ar..',.r

Di,- .. .r..:.,.,.,..i ei '(.tr"<J'1 trtdo
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'l'hc case stands dclcrrcd to 19.12.2017.

45

Casc No.:10/22/81-ALC2/2016 Party Name:PHOENIX「 O11ン S
PVT.I´TD.

Mcct No/1)atc:17/81-

Al′C2/2017

0711 2017

Status:

1)cfcrrcd

Dcrcr I)atc:

19122017

to ⅣloS ibr

HQ File                RIンA「 ile               Iン ic.No/1)atc:0310809224
101/81/050/00515/AM17/       103/95/040/00598/ノ Mヽ17/       22.112016

Dccision : NC obscrved that application for thc abovc AA has bccn rcrcrrcd

commcnts.NC dccidcd to awaitthcir comments and dcfcrthc casc.

′
I｀hc casc stands dcfcrrcd t0 19.12.2017.

46

Party Namc:CHANDAN STICI〕 Iン  Mcct No/1)atc:17/8卜     Appl・ ovcd
1ンIMITED                 ΛI′c2/2017

07112017

HQ Filc              lRIン A「ilc              Iン ic.No/1)atc:0310809287
:O1/81/050/00512/AM17/       103/94/040/00742//ヽ M17/       24.11.2016

1)ccision:NC dccidcd tO ratify thc norms forthc abvoc AA as pcr MOS commcnts宙 dc U0
No. 2(12)1201 6-'l'D dated 23. 10.201 7 (copy encloscd)

RA conccrned may takc suitable consequcntial action accordingly.

47

Casc No.:38/22/81¨ AIッC2/2016

HQ 1llC

:01/81/050/00543/ノ Mヽ17/

Party Name:SVAM        Mcct No/1)atc:17/8ト
PACKAGING INDUS′ I｀RIES   AI,C2/2017
PRIVATE LIMITED       07 H 2017

RI′A「 ilc

:05/24/040/00446/ノ Mヽ17/
1´ ic No/1)atc:0510400673

08 122016

Status:

Dc■ rrcd

I)cfcr l)atc:

19.122017

Decision : NC obscrvcd that application for the above AA has bccn rclcrrcd to MSMII (br
commcnts. NC dccided to await their comments and dclcr the casc.

'l'he casc stands dclcrred to 19. 12.2017 .

Casc No.:11/25/81‐ ALC2/2016 Party Namc:COSMOS       Mcct No/1)atc:17/8ト
ItNGITIECH PVT L′

「 I)     ΛLC2/2017
07.11.2017

Status:
I)cfc rrcd

HQ「 ilC
:01/81/050/00606//ヽ 4ヽ17/

RIン A Irilc

:34/24/040/00244//ヽ M17/
1′ ic.No/1)atc:3410042745   1)cibr I)atc:

09.122016 19 122017

I)ccision :NC obscrvcd that DIPP dcllcicncy lcttcr datcd 08.0t1.2017 {ollowccl with rcminclcr
datcd 20. I 0.201 7 was scnt to firm. NC dccidcd to awail rcply of'thc {lrrn ancl dclbr thc casc.

′
I｀hc casc stand dcl'errcd to 19.12.2011.

1

49 (」
asc No.:19/22/81-AIソ (〕2/2016 Party Namc:VEEKAY

SM 111´TERS PVT.IンTD.
IMcctlヽ0/1)atc:17/81-

ノ`1ンC2/2017
Status:
I)cfcrrcd

―
中 :ト

,,I P
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07.11.2017              .

HQ「1lc                 RI´ A llHc                Lic.No/Datc1261 00 12779  Dcfcr Datc:
:01/81/050/00524//ヽ 4ヽ17/       :26/24/040/00019//ヽ 4ヽ17/       15.12.2016               19.12.2017

1)ccision : NC obscrvcd that application for thc above AA has bccn rcfcrrcd lo MSMIう  for

commcnts.NC dccidcd to awaitthcir commcnts and dcferthc casc.

´
I｀hc casc stands dcibrrcd to 19.12.2017.

HQ IrilC

50 :01/81/050/00533/Aヽ
417/

RI′ Al'ilc

:10/24/040/00092/ノ M`17/
Lic.No/1)atc:1010059679

05.012017

Mcct No/Datc:17/8ト

AlンC2/2017

07.11 2017

1ン ic.No/1)atc:0510401091

lン iC●NO/1)atc:1010059691

1301 2017

Mcct No/Datc:17/8ト

AlッC2/2017

07.11.2017

Lic No/1)atci031 081 0594

118.012017

and samc is bcing scnt

Status:

Dcfcrrcd

I)cfcr l)atc:

19.122017

to McitY%r

Status:
Deferred

Defer Date:
19.12.2011

to M/o Mincs

Status:

I)cferrcd

DcFcr Datc:

19.122017

to McitY for

Status:

DcFerrod

Dcfcr Datc:

1912.2017

to I)IPP for

Casc No.:28/22/81‐ AI,(32/2016  Party Namc:「 C101〕N         Mcct No/1)atc:17/81‐

CONNItCT()RSI′ IMH｀ I〕 D    IAIン C2/2017
07.11.2017

l)ccision : NC obscrvcd that application lor thc abovc AA has bcen rcfcrrcd
commcnts. NC dccidcd to await thcir commcnts and dcfcr thc casc.

'l'lrc casc stands dcl-crrcd to I 9.12.2017 .

51 :O1/81/050/00546//ヽ
4ヽ17/        :05/24/040/00477/ノ Mヽ17/       05.01.2017

1)ccision :]ヽ C obscrvcd that application for thc abovc AA has been rcfcrrcd

%r col■ lncnts.N(〕 dccidcd to a、vait thcir conllncnts and defcr thc casc.

′
I｀hc casc stands dcfcrrcd to 19.12.2017.

Casc No.:13/25/81-AI,(32/2016  Pal■ y Namc:「 C101tN         Mcct No/1)atc:17/81-

CONNItCTORS I´ IMll｀ ICD    Alン C2/2017
0711.2017

HQ IrilC

52 :01/81/050/00608//ヽ
4ヽ17/

I)ecision : NC obscrvcd that application lor thc abovc AA has been rel'erred

commcnts. rr.-C dccidcd to await thcir comrncnts and dcfcr thc casc.

'l'lrc casc starrds dcl-crrcd to 19.12.2017.

Casc No。 :41/22/81-AL(〕2/2016 Party Namc:VItDANTA
l′ 1ヽ 41′ 1｀ 1lI)

HQ IlilC RIン Al'ilc

RIンA「 ilc

:10/24/040/00095//ヽ M17/

Casc No.:33/2/81-AIJ(〕 2/2017   Palty Namc:VISHAIン STEELS

HQ「ilc              RIン A rilc
:O1/81/050/00033//ヽ 4ヽ18/       :03/95/040/00691/ノヽヽ417/

1)ccision :lN(〕 obscrvcd that rcply of thc rlrnl rcccivcd

巣 マ け 可,13



comments.

'l'he case stands dcfcrred to 19.12.2017 .

Casc No.:24/2/81-AIJC2/2017

HQ Filc

:01/81/050/00024/AM18/

Party Name:PRIttM I ER       4ヽcct No/1)atc:17/81-
lNDUS′「 RIAlッ CORPORAT10N AI´C2/2017
Iン I M ITItD

RLA「 ilc
:03/95/040/00685/AM17/

07.11.2017

1´ ic.No/1)atc:0310810765

25.01.2017

Status:

Dcfcl・ 1・cd

I)cfcr I)atc:

19.12201754

Decision : NC obscrvcd that application for thc abovc AA has bccn rclcrrcd to MSMI; lor
comments. NC decided to await their comments and dclcr the case.

'l'hc casc stands deferred to 19.12.2017.

Casc No.:28/2/81-AI,(〕 2/2017 Partv Namc:SVAM Mcctlヽ o/1)atc:17/81-

PACKAGING INDUSTRIItS   AI´ C2/2017
PRIVATI〕 IフIMITED       07.112017

RI´A Irilc                  I′ ic.No/1)atc:0510401434

Status:

I)cfci・ rcd

I)cfcr I)atc:

1912.2017

rcibrrcd to ⅣISMI〕 ibr

HQ「 ilC
:01/81/050/00028//ヽ 4ヽ18/       :05/24/040/00537//ヽM17/       31.01 2017

Dccision : NC obscrved that application for the abovc AA has bccn

commcnts.NC dccidcd to awaitthcir commcnts and dcた rthc casc.

′
I｀hc casc stands dcfcrrcd to 19.12.2017.

Casc No.:12/25/81‐ AIノ C2/2016

HQ IrilC

56 :01/81/050/00607/ノ
1ヽヽ417/

Party Namc:COSMOS
ENGITECH PVT LTD

RI′A Filc

:34/24/040/00317//ヽ ν117/

4ヽcct No/1)atc:17/81-

AlンC2/2017
07112017

Status:
l)eforred

Decision : NC obscrved that
dated 20.10.201 7 was senl to

1ン iC●No/Datci341 0042906   1)cfbr I)atc:

02.02.2017 19122017

I)lPP dcficicncy lctter dalcd 20.03.2017 lirllowcd rvith rcmindcr
firm. NC decidcd to await rcply of thc llrnt and dcl'cr 1hc casc.

:

´
I｀ ItCHNOPIン AS・ I｀ 1ンTD. AIンC2/2017

07.11.2017

Status:
I)efcrrcd

57

HQ IrilC RLA「 ilc
:05/23/040/00512/ノ M`17/

Iン iC●No/1)atc:0510401503   1)cibr I)atc:
:01/81/050/00600//ヽ M17/ 03022017 19.122017

Dccision: NC obscrvcd that application lor thc abovc AA has bccrr rclbrrcd to I)lpp
(Chcmical Division) for commcnts. NC decidcd 1o await thcir commcnts an<j dcl'cr thc casc.

'l'hc casc stands dcferred to I9. 12.2017.

lヽ iン
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Casc No。 :34/2/81-Al′ C2/2017  Pal■ y NalmciVOI〕 S′ I｀Alッ PINI〕   Mcct No/1)atc:17/81- Approved

HQ IoilC

58 :01/81/050/00034//ヽ
M18/

HQ「 ilC

59 :01/81/050/00020/ノ
｀`418/

HQ IlilC

60 :01/81/050/00008//ヽ
Nl1 8/

HQI'ilC

61 :01/81/050/00009//ヽ
4ヽ18/

(〕asc No.:4/2/81-AI′ (〕2/2017

62

HQ「 ilC
:01/81/050/00004/ノ M`18/

VAI〕 VKN INDIA P
IンTD(「 ORM ERIッ Y

RIン A Irilc

:05/24/040/00556/ノ Nヽ417/

RIン A Irilc

:02/24/040/00235//ヽ N417/

RIッ A Irilc

:10/24/040/00113//ヽ M17/

RIンA「 ilc

i10/24/040/00112/ノ Mヽ17/

Party Namc:ATC PRICCIS10N
COM PONI]NTS PIンTD

RIッAI'Hc
:05/23/040/00496/AⅣ l17/

IALC2/2017

107.11.2017

11ン ic.No/1)atc:0510401633  ‐

114.02.2017

AA as per DHI commcnts vidc U01)ccision:NC dccidcd to ratitt thc nOrms for thc abovc

oヽ.3(44)/14/′ I｀SW)13)datcd 21.08.2017(copy enc10scd).

ItA conccrllcd may takc suitablc conscqucntial action accordingly.

Casc No.:20/2/81-AlJC2/2017  Party Namc:MANASH KUMAR IMcctNo/Datc:17/8ト
PAUI′                  IAlン C2/2017

.0711.2017

I)ccision : N(〕 obscrvcd that application for thc above AA has been rcfcrrcd

commcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcfcnrrcd lo 1 9.12.2017.

(〕asc No。 :8/2/81-AI′ (〕2/2017   Party Nalllc:「 CI()EN        IMcct No/Datc:17/81-
CONNItCTORS I′ IMITED    IAlンC2/2017

07.112017

Lic.No/1)atc:0210207375

2002.2017

Lic.No/1)atc:1010059731

23.022017

1ン ic.No/1)atel10 10059732

23.02.2017

Status:
‐Dcfcrrcd

Dcfc・r Datc:

19.122017

to MSMIう %r

Status:

Dcfen・cd

I)cfcr I)atc:

19122017

to McitY ibr

Status:

Dcfcrrcd

Dcfcr Datc:

19.12.2017

tO McitY for

Status:
Dcferred

I)ccision : NC obscrvcd that application for thc abovc AA has bccn rcfcrred

comincnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcicrrcd to 19.12.2017.

(〕asc No.:9/2/81-AIノ C2/2017   Party Namc:FC1 0EN        IMcct No/1)atc:17/81-
CONNItCTORS Iン IMI′ I｀ 1〕D    IALC2/2017

107.112017

I)ecision : NC obscrved that application for the above AA has been referred

commcnls. NC dccidcd to await thcir commcnts and deler the case.

'['hc casc stands dclcrrcd to 19.12.2017 .

Mcct No/Datc:17/81‐

AIンC2/2017
.07.11 2017

Lic No/1)atc:0510401808  Dcfcr Datc:

01.032017               19.12.2017
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Decision: NC observed that application for thc abovc AA has bccn rcl'crrod to l)lpp
(Chcmical Division) for comments. NC dccided to await thcir commcnts and dclcr thc casc.

'l'hc case stands delerred to 19.12.2017 .

Casc No.:21/2/81-ALC2/2017  Party NamclMANASH KUMAR Mcct No/1)atc:17/8ト

PAUIン                Al′ C2/2017
07.112017

HQ File                RIンA「ilc               lン ic.No/1)atc:0210207425

63 :01/81/050/00021/AM18/       :o2/24/040/00222/ノ M`17/       02.032017

Dccision :NC observed that application fOr thc abovc/ヽ
/ヽ has bccn rcibrrcd

comments,NC decided to awaittheir commcnts and dcた rthc casc.

′
I｀he case stands dcferred to 19.12.2017

Case No.:10/2/81-Ll,c2/2017 Party Name:lrcl oljN Mcct No/Darc:l7lgl-
CONNI]CTORSIン IMH｀lED    Alン C2/2017

07.112017

HQI↑ ilC

:01/81/050/00010//ヽ M18/
RI′A「 ilc

:10/24/040/00117//ヽ
～
117/

Iン ic.No/1)atc:lo10059734

0903.2017

Status:

I)cfcrrcd

I)cfcr I)atc:

1912.2017

to MSMI]for

Status:

1)cfcrrcd

I)crcr I)atc:

19.122017

to ⅣIcitY ibr

Status:
I)cfcrrcd

Decision : NC obscrvcd that application lor thc abovc AA has bccn rclcrrcd
comments. NC decided to await their commcnts and dcl-cr thc casc.

'l'he case stands dcfcrrcd to 19. 12.2017 .

65

Casc No.:5/2/81-Al′C2/2017 Party Namc:BHARAT III〕 AVY
lう 1´ EC′ I｀RICAlッ Si´ IMH｀ I〕D

HQ F‖ c                RI′ A「 ilc
:01/81/050/00005/AM18/       :11/24/040/00007/ノ Mヽ17/

'l'hc case stands defcrred 1o 19. 12.2017.

Decision :NC observed that DIII dcficicncy lcttcr sccking ccr-tain
to firm. NC decided await rcply ol'thc company to dclcr thc casc.

Iン iC No/1)atc:1l10028270   1)cfcr I)atc:

17.03.2017               19.122017

inlorrnation has bccn scnt

Mcct No/1)atc:17/81-

AIッC2/2017
07.11.2017

Casc No.:26/5/81-AIノ C2/2017

HQ Filc

:01/81/050/00132/AM18/

Party Namc:PHOliNIX

INDUSTRHtS PvT.1′ TD
Mcct No/1)atc:17/81‐

AI´C2/2017
07.ll.2017

1′ ic.No/1)atc:0310812136

27.03.2017

Status:

1)cfcrrcd

l)cfc・rI)atc:

19.12.2017

to ⅣISⅣII]liDr

RIンA「 ilc
:03/95/040/00859//ヽ M17/

Decision : NC observed that application for thc abovc AA has bcen rcrbrrcd
comments. NC decided to await their commcnts and dcl-cr thc casc.

'l'hc casc stands dclcrrcd to 19. 12.2Ol7 .
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Casc No.:22/5/81-AI,C2/2017   Pally Namc:SHREIt― JI

POV/1〕 RIッINES

HQ IrilC

67 :01/81/050/00128//ヽ
M18/

I)ccision : NC obscrvcd that complcte copy of thc application not receivcd
Mumbai. N(l dccidcd to rcmind thc ItA and dcfcr the casc.

'l'lrc case stands dcl'crrcd to 19.12.2017 .

HQ IrilC RI´ A「 ilc

Mcct No/Datc:17/8ト

AIンC2/2017

07.11.2017

1ン iC●No/1)atc:0310812250

68 :01/81/050/00129//ヽ
4ヽ18/       :03/95/040/00967//ヽM17/       30.032017

1)ccision :N(〕 obscrvcd that application for thc abovc AA has bcen reFcrrcd

col■ mcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcfcrrcd to 19.12.2017.

(lasc No.: l0/8/ttl-ALC2/2017 Parly Narrrc:Mlil'n l. POK|. Mcct No/Datc:17/81-

AlンC2/2017

07.112017

1′ ic.No/1)atc:0310812320

RIッ A「 ilc

:03/95/040/00966/ノ M`17/

RI´ A Irilc

:03/95/040/01027//ヽ M17/

Party Namc:M ETAlン POR「●

RI´ A Irilc

:03/95/040/00009//ヽ Nl1 8/

Mcct No/Date:17/8ト

AI′C2/2017

07.11.2017

1ン iC●No/1)ate:0310812251

30.032017

31.03.2017

not rcccivcd from

Status:

Dcfcrrcd

Dctr Datc:

19.12.2017

[om thc RA,

Status:

Dcfcrrcd

Dctr Datc:

19.12.2017

lo MSMI]%r

Status:

Dcfcrrcd

Dcfcr Datc:

19.12.2017

thC(〕 Iノ A、 Dclhi.

HQ「 ilC
:O1/81/050/00171/ノ N`118/

(〕asc No.:6/8/81-AIノ (〕2/2017

71

HQ「 ilC
:01/81/050/00167/ノ Mヽ18/

(〕 asc rヽ o.:23/5/81-Al,(〕 2/2017   Palty lヽ alllc:SIIR1312-Jl

P()ヽ VIう Itl′ INItS

Decision : NC obscrvcd that hard copy of the application
NC decidcd to rcmind thc IIA and dcl-cr thc casc.

'l'lrc casc stands dcl'crrcd to 19.12.2017.

Casc No.:21/5/81-Al,C2/2017   Palty Nanlc:PHOENIX FOHン S   Mcct No/Date:17/81‐

PVT I′TD.               Al′ C2/2017
07.11.2017

HQl'ilC RI´ A Filc 1ン iC No/1)atc:0310812355

70 :01/81/050/00127/ノ
ヽヽ 418/       :03/95/040/01025//ヽM17/       0404.2017

Dccision:NC dccidcd to sk thc llrm to submitinformation as pcr MOS UO No.

TD datcd Ol.ll。 2017(copy Cnc10scd)and dCrcr thc casc.

′
I｀hc casc stands dcibrrcd to 1 9.12.2017.

Mcct No/1)atc:17/81-

AIンC2/2017

0711 2017

Status:

Defcrrcd

I)cfer I)atc:

19.122017

2(15)2017-

Stalus:
Defcrred

Lic.No/t)atc:0310812422 I)cfer I)atc:
10.04.201 7 19.12.2017
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Decision : NC obscrved that hard copy of thc application not rcccivcd l'rom thc I{A, Mumbai.
NC decided to rcmind the RA and defcr the casc.

'l'he casc srands dcfcrred to 19.12.2017.

Casc No.:7/8/81-AI」C2/2017   Party Namc:Ntt I〕 TAIッ PORF

|

Mcct No/1)atc:17/81-

AIンC2/2017

07.11.2017

1′ ic No/1)atc:0310812420

10.04.2017

not rcccivcd

Status:

I)cfcrrcd

l)cibr I)atc:

19.12.2017つ
４

，
′

HQ Filc              RIン A「 1lc
:01/81/050/00168//ヽ 4ヽ18/       :03/95/040/01043//ヽ M17/

1)ccision:NC obscrved that hard copy ofthe application

NC dccidcd to rcnlind thc RA and dcferthc casc.

・
I｀hc casc stands dcfcrrcd to 19.12.2017.

Party Name: MIifAL POR'l'. Status:
[)efcrred

HQ「ilc              RI′ A Fi!c 1´ ic No/1)atc:0310812421   1)cibr I)atc:

10.04.2017               19122017:O1/81/050/00169/AM18/ :03/95/040/00008/プ Mヽi8/

Dccision:NC obscrvcd that hard copy ofthc applicatil-rccrsron : NU obscrvcd that hard copy ol thc applicaliorr
NC dccided to rcmind thc RA and dcl'er thc case.

not rcccivcd ll'om thc I{A. MLrrnbai.

'['hc casc stands dcfcrrcd to 19. 12.2017 .

Casc No.:9/8/81-ALC2/2017   Party Name:M13TAL POR′
I｀

:NIcct No/1)atc:17/81‐

Al′C2/2017

0711.2017

4ヽcct No/1)atcl1 7/81‐

AI´C2/2017
07.11.2017

I´ ic.No/1)atc:0310812603   1)cn31・ 1)atc:

19.042017               1912.2017

St:rl us:
I)e l'crrcd

Stalus:
I)cfc rred

HQ「ilC              RIン A Ililc
:01/81/050/00170//ヽ M18/ :03/95/040/00037//ヽ M18/

75

Decision : NC obscrved that hard copy of thc application nol rcccivcd lhm thc I{A. Murnbai.
NC dccidcd to rcmind thc I{A and dcfcr the case.

'l'hc casc stands dclcrrcd to 19.12.2017.

Party Namc:SVAM        Mcct No/1)atc:17/81-
PACKAGING INDUSTRIES   AIンC2/2017
PRIVA・
「 EIンIMITED       o7.H.2017

HQ「ilC              RIン A Filc              l′ ic NO/1)atc:0510402276 I)crc‐rI)atc:

1912.2017:01/81/050/00123/ノ lヽヽ418/ :05/24/040/00028/ノ Nヽ118/ 20042017

Dccision : NC obscrvcd thal application for thc abovc AA has bccn rcibrrcd to ⅣISン II〕 ibr
comments. NC decided to await their commcnts and dclcr thc casc.

'l'hc casc stands dclcrred 1o 19. lZ.2Ol7 .

18 ,卜 ,IF土

ノ



Casc No.:9/17/81‐ AI′ C2/2017  Party Namc:1′ARSEN&
TOUI〕 ROl´ IMITItD

Mcct No/1)atc:17/81‐         c10sed
AlンC2/2017

07112017

Lic.No/1)atc:0310812690

24.042017
76 l)ecision : NC obscrvcd that abovc AA has been issued on net to nct basis as per I{4,

Murnbai lcttcr no. 0319510401009561AM171 dated 24.04.2017. Accordingly, NC decided to
closc thc casc.

I{A conccrncd rnay take suitablc conscqucntial action accordingly.

(-'asc No.:3/tiltll-Ll,C2l2Ol7 Parly Namc:Mli'l'Al. POR'I'.

HQ「 ilC
:0:/81/050/00319/ノ Mヽ18/

HQ「 ilC

77 :01/81/050/00164//ヽ
M18/

HQ「 ilC

78 :01/81/050/00165//ヽ
4ヽ18/

HQ llilC

79 :01/81/050/00166/ノ
Mヽ18/

RI.Al'ilc

:03/95/040/00956//ヽ M17/

RI´ A Irilc

:03/95/040/00057/Aヽ 418/

RI′ A Irilc

:03/95/040/00058/ノ ｀` 418/

RI´A「 ilc

:03/95/040/00059/AM18/

Palty Namc:ME′「 AIン PORI｀ .

RI′A「 ilc

Mcct No/1)atc:17/81-

AIッC2/2017
0711 2017

1ッic.No/1)ate:0310812754

25.04.2017

not rcccivcd fl・ onn the

Status:

Dcおrrcd

Dcfer Datc:

19.122017

RA,Mumbai.1)ccision:1ヽ C obscrvcd that hard copy ofthe application

NC dccidcd lo rcmind thc RA and dcfcrthc casc.

′
Fhc casc stands dcibl・ rcd to 19.12.2017.

Casc No。 :4/8/8卜 AI′C2/2017   Party Namc:ME・ I｀AIン POR・ I｀ . Mcct No/1)ate:17/81‐

Al,C2/2017

07.11.2017

1ン iC● No/1)atc:0310812757

25.042017

not rcccivcd from

Status:

Deferrcd

Dcfcr Datc:

19.12.2017

thc RA,Mumbai.I)ccision:]ヽC obscrvcd that hard copy ofthc application

NC dccidcd to rcmind thc RA and dcfcrthc casc.

′
I｀hc casc stands dcた rrcd to 19.12.2017.

Casc No.:5/8/81-Alノ C2/2017   Palty Nalllc:MI〕・I｀Al′ POR′ I｀ . Mect No/1)atc:17/8ト

AI′C2/2017
07.11.2017

Lic No/1)atc:0310812782

25.042017

not rcccived fronn thc

Status:

Dcfcrrcd

Dcfcr Datc:

19.12.2017

RA,Mumbai.I)ccision : NC obscrvcd that hard copy of thc application
NC dccidcd to rcmind thc ItA and dclcr thc casc.

'l'lrc casc stands delcrrcd to 19.12.2017.

(〕asc No.:2/8/81-AI′ C2/2017

HQ「 ilC

Mcctrヾ。/1)atc:17/81‐

AIン('2/2017

07.11.2017

Status:
I)efcrred

1′ icヽ ()/1)atc:o310812942   1)cftSr l)atc:

―
叶

、           : 1・ ′■■
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:01/81/050/00163/AM18/       :o3/95/040/00078//ヽ M18/       28.04.2017               19.12.2017

Dccision:NC obscⅣ cd that hard copy ofthc application not rcccivcd fl・ oln thc ltA,Ⅳ lumbai.
NC dccidcd tO rcmind thc RA and dcttrthc casc.

´
I｀hc casc stands dcferred t0 1 9.12.2017.

Casc No.:8/5/81‐ AlノC2/2017   Party Namc:I↑ UJIKURA

81 :01/81/050/00114/AM18/       .:31/83/040/00003/AM18/       01.05.2017

Dccision:NC dccidcd tO ratify thc norms forthc abovc AΛ  on ncttO nct basis undcr(〕 N-4
as perI)III rcprcscntativc rccOnllnendation

ltA conccrncd may take suitablc conscqucntial action accOrdin31y.

Casc No.:9/11/81‐AIJC2/2017  Party Namc:DIAMOND      Mcct No/1)atc:17/81-    status:
ENGINEERING(CHl〕NNAl)  AIン C2/2017         Dcfcrrcd

HQ Filc

HQ Fi!c

AUTOMOTIVI〕 INDIA
PRIVA′ I｀ 131ン IMI′ I｀ 1:D

RIッA「 ilc

PVTIンTD

RIン A Filc

lヽ4cct No/1)atc:17/81-      Approvcd

AIンC2/2017          .
07.ll.2017

1ン iC.No/1)atc:3110066713

07.112017

1´ic.No/Datc:0410163049  Dcfcr Datc:
:01/81/050/00247//ヽ M18/       :04/24/040/00013/ノ N`418/       02.052017 19122017

Decision : NC obscrved that DIPP deficiency lcttcr datcd 20.10.2017 lollowcd with rcmindcr
datcd 0l.l 1.2017 was sent to firm. NC decidcd to await rcply of thc firm ancl dclcr thc casc.

'l'he case stand dcferrcd to 19.12.2017.

Casc No。 :32/5/81-AI′ C2/2017  Party Namc:MEHTA l｀ tJ131tS   Mcct No/1)atc:17/8卜     status:
LンIMITED               AI′ C2/2017           Dcfcrrcd

07.11.2017

HQ IrilC RIッA Filc I′ ic No/1)atc:0310813091   1)cfcr I)atc:

,r:01/81/0s0i00138/AMl8i :03/95tO4Ot0tO4OtAMt7t 05.05.2017 1912.2017

Decision : NC observed that DIPP deficicncy lcttcr datcd 08.08.2017 lbllowcd with rcmindcr
dated 20. I 0.201 7 was sent 10 firm. NC decided to await rcply of thc firm and dclcr thc casc.

'llrc casc stand dcferred to 19.12.2017.

Case No.:36/17 /81-Ll,C2/2017 Party Name:RIilip Mcct No/1)atc:17/81-
INDUSTRIES PVT Iン ′

「 D.    AI′ C2/2017
07.112017

HQ IrilC RIンA「 ilc 1´ ic No/1)atc:0410163091
:01/81/050/00346/AN418/       :o4/24/040/00017//ヽ M18/       11.o5.2017

1)ccision : ]ヽ C Obscrved that application fOr thc abovc AA has bccn rcibl・
1・cd

com mcnts.NC dccidcd tO awaitthcir commcnts and dcibrthc casc.

Status:

Dcfcrrcd

Dcfcr Datc:

19.122017

to I)IPP fOr

|  J́`と ヽ

「

.:1.
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′
I｀he casc stands dcた rrcd to 19.12.2017.

Casc No.:8/11/81-AI′ C2/2017  Party Namc:PARAM
INDUS′「 RHtS

HQ Filc

85 :01/81/050/00246/ノ
ヽヽ418/

RIッ A lrilc

:03/95/040/00112/AM18/        12.052017

Lic.No/1)atc:0310813249  Dcfer Datc:

1912.2017

Mcct No/Date:17/81-

AI´C2/2017

0711 2017

Mcct No/Datc:17/8ト

ALC2/2017
07.11.2017

Slatus:
Dcferred

Status:
Deferred

I)ecision : NC obscrvcd that I)IPP dcficiency lcttcrdated 20.10.2017 followed with reminder
datcd 01 .11.2017 was scnt to firm. NC dccidcd to await rcply ol'the firm and defer the casc.

'l'lre casc sland dclcrrcd to 19.12.2017.

HQ IrilC Iヽ 1ッ AI'ilc 1´ ic No/1)atc:0310813563   1)cfcr I)atc:

,U :0l/8 l/050/00245/n M I ltl :03/95/040/00155/AM 18/ 2s.0s.2017 1912.2017

1)ccision:]ゝ C obscrvcd that I)IPP dcrlcicncy lcttcr datcd 20.10.201 7 follo、 vcd、vith rclnindcr

datcd 01.11.2017、vas scnt to rlrin.ゝくc dccided to await rcply ofthc flrnl and defcrthe casc.

′
Fhc casc stand dclbrrcd to 19.12.2017.

Casc No.:23/17/81-Alノ C2/2017 Party Namc:MI〕
′
I｀AIン PORT.  Mcct No/D7atc:17/8卜      .Closod

HQ IrilC RIンA「 ilc

AlンC2/2017

07.112017

1ン ic.No/1)atc:0310813859

:01/81/050/00333//ヽ iヽl18/       :03/95/040/00205//ヽ M18/       08.06.2017

1)ccision:NC obscrvcd that abovc AA has bccn issued on repcat basis as per RA,Mumbai

lcttcl・ no. 03/95/040/00205/Aヽ /118/396 datcd 08.06.2017. Accordingly,1ヽ C dccidcd to close

thc casc.

Itノ｀cOnCcrncd illay takc suitablc conscqucntial action accordingly.

Casc No.:7/11/81-AI′ C2/2017  Party Nalnnc:PARAM
INDUS′FRIES

Casc No.:4/11/81-AI′ C2/2017  Party Namc:NICOMIう T
INDUS′ I｀RH〕 SI′ TD.

Mcct No/Datc:17/8卜     Status:
AlンC2/2017          ‐Defcrrcd
07.11.2017

HQI'ilC               RIッ A Irilc              Lic.No/Datc:0310814032  Dctr Datci
:01/81/050/00242/ノ N`418/        :03/95/040/00181/AM18/       16.062017               1912.2017

Dccision:NC obscrvcd that DIPP(ChCmical Division)dcACiCncy lcttcr datcd 20.10.2017

%1lowcd with rcmindcr datcd O16.11.2017 was scntto flrm.NC dccided to await rcply ofthc

Arm and dcた rthc casc.

´
Fhc casc stand dcfcrrcd to 19.12.2017.

い
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Casc No.:5/11/81-ALC2/2017  Party Name:NICOMIt′ 「
IN DUS′FRHtS L´ I｀D AIッC2/2017 1)cfcrrcd

0711 2017

HQ IlilC              RIン A「ilc              I′ iC NO/1)atc:0310814030  1)cibr Datci

:01/81/050/00243/ノ ヽヽ 418/       :03/95/040/00183//ヽ Nl1 8/        16062017               19122017

89 Decision : NC observed that DIPP (Chcmical l)ivision) deficicncy lcttcr datcd 20.10.2011

lollowed with reminder datcd 06.11.2017 was scnt to firm. NC dccidcd 1o await rcply o('thc

firm and dcl'cr the casc.

′
I｀hc casc stand dcfcrrcd to 19.12.2017.

Case No.:6/l llSl-ALC2lz}l7 Party Name:Pn RAM Mcct No/1)atc:17/81‐        Status:

|                   .INDUS′ I｀RIES           ALC2/2017         Dcfcrrcd
07.11.2017

HQ rilc                RIンAF‖ c               Iッ iC.NO/1)atc:0310814090  Dcfcr Datc:
101/81/050/00244/AM18/       :03/95/040/00237//ヽ M18/        19.06.2017               19122017

Dccision:NC obscrvcd that DIPP deflcicncy lcttcr datcd 20.10.2017 followcd、 vith rcnlindcr

datcd 06.ll.2017 was sentto rlrm.NC dccidcd to await rcply ofthc rlrnl and dcfcrthc casc.

1｀hc casc stand dcfcrrcd to 19.12.2017.

Casc No。 :1/8/81¨ AI」 C2/2017

1HQ「 ile

:01/81/050/00162/AM18/

Party Namc:PONDY OXIDltS
AND CHEMICAIン SI′ IMITI〕 D

RIン A Filc

:04/24/040/00043/ノ M`18/

Mcct No/1)atc:17/8ト

AI´C2/2017

07.11.2017

1フ ic.No/1)atc:0410163268

21 062017

not rcccivcd Iiom thc

Status:

Dcfcn・cd

I)cfcr I)atc:

19.12.2017

RA,Chcnnai.
91

Decision : NC observed that hard copy of the application
NC dccidcd to remind the I{A and dcfer the casc.

'l'hc case stands dcfcrrcd to 19.12.2017 .

4ヽcct Tヽo/1)atc:17/81-       Closcd

AIフC2/2017
0711 2017

HQ IrHc                RIッA Ililc               l′ ic No/1)atc:0310814215
:01/81/050/00330/AM18/ :03/95/040/00274/ノ Nヽl1 8/ 22062017

Decision : NC obscrved that abovc AA has bccn issucd on rcpcat basis

lctler no. 03 I 9 5 I 040 I 0027 4 I AMl 8 I 396 dated 22.06.20 I 7 . Accord i n gl y.

thc casc.

I{A concerncd may takc suitable conscquenlial action accordingly.

as pcr itA,VIulη bai

NC dccidcd to cI()sc

Case No.:21l 17 /81-Al,C2l20l7 l)arty Namc:MI]1'Al, POR'l'. Mcct No/Datc:17/81-

AlンC2/2017
0711.2017

(lloscrl

93
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HQl'ilC

:O1/81/050/00338//ヽ 4ヽ18/

HQ IrilC

96 :01/81/050/00349/ノ
N`/418/

RI′ A Filc

:03/95/040/00259/ノ ヽヽ418/

CORI)ORAT10N INDIA
PRIVATI〕 Iン IMI′ I｀ ICI)

RI′A「 ilc

:34/24/040/00079//ヽ レI18/

Palty Namc:JINDAlン SAヽV
Iフ IMH｀ 1〕D

RIン A Ililc

:05/23/040/00123/AM18/

Lic.No/1)atc:0310814213  Dcfcr Datc:

22.06.2017 19.12.2017

Mcct No/1)atc:17/81‐

AlンC2/2017

07.11 2017

AIン C2/2017

07.11.2017

Lic No/1)atc:3410043305

23062017

Mcct No/Date:17/8ト

AI′C2/2017
.07.112017

as pcr RA, Murnbai
NC dccidcd to close

Stalus:
[)c fcrrcd

Status:
Deferred

Defcr Datc:
19.12.201'1

1o MoS lor

Status:
I)eferred

HQ「 ilC RI´A「 ilc Lic No/1)atc:03108:4217

:0l/8 l/050i00331/AM I 8/ :0319510401002731 AMlSl 22.06.2017

I)ccision : \C obscrvcd that abovc AA has bccn issucd on rcpcat basis
lcttcr no. 03 I 9 5 I 0401 0027 3 I AMI 8/396 datcd 22.06.2017 . Accord ingly,
tlrc casc.

I{A conccrncd may takc suitablc conscquential action .

Casc No。 :22/17/81-Al′ C2/2017 Party Namc:MI]TAIン POR′ I｀    INlcct No/Dttc:17/81-     Closcd
AIッ C2/2017
.07.11.2017

HQ「ilc              RIン A Filc             Lic.No/1)atc:0310814218
:01/81/050/00332/AN418/       :03/95/040/00275//ヽ M18/       22.06.2017
94 Dccision:N(〕

obscrvcd that abovc AA has bccn issued on repcat basis as pcr RA,Mumbai

lcttcr no. 03/95/040/00275/Aヽ/118/396 datcd 22.06.2017.Accordingly,NC dccided to closc

thc casc.

RA conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:28/17/81‐ AIソC2/2017 Pany Namc:PARAM
IN DUS′FRIES

95 Dccision : NC obscrvcd that application lor thc above AA was rclerred to DIPP lor
commcnts. Ilowcvcr. rcprcscrrtativc prcscnt in thc mccting inlormcd that complctc copy of
thc application not rcccivcd. NC dccidcd to l'orward thc samc to I)IPP and dcfcr the case.

'l'lrc casc stands dcl-crrcd to 19.12.2017 .

Casc No.:39/17 l8l-Ll,C2l20l7 Partv Name:CI IINn S'l'liEl, Mcct rr-o/Datc: l7l8 l-

Decision : NC obscrvcd that application I'or thc abovc AA has been referrcd
commcnts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'l'[rc casc stands dclcrrcd to 19.12.2017 .

(〕asc No。 :13/11/81-AI,C2/2017

HQ IlilC

:O1/81/050/00251//ヽ M18/
1ン iC NO/1)atc:0510403225   1)cfcr I)atc:

2306.2017               19122017

23 彙 …ヾ



Dccision : NC obscrved that

′
ドhe casc stand dcferrcd to

Casc No。 :37/17/81-ALC2/2017

19.12.2017.

Party NamciSHlVAIフ IK

BIMI〕TAlン CONTROIッS LTD
Mcct No/1)atc:17/81-      Approvcd
AI′C2/2017

07112017

1′ icヽ o/1)atc:0510403316

04072017

abovc AA orr rcpeat basis ivith Adv.
pcr I)lPP I.jO No. 1217712017-'l'SWlgti

I)lPP dcficicncy lettcr dated 20.10.2017 lirllowcd with rcmindcr

datcd 06.11.2017、 vas scnt to firm. NC dccidcd 1o await rcply ol'ttrc l'inn and dclcr thc casc.

IIQ lrilc Rl,A Irilc

:01/81/050/00341lAMl8l :051241040100152/AMl8/

98 Dccision :NC decided to ratify thc norms for the

Authorisation No. 0510398765 datcd 09.06.2016 as

datcd 07.11.2017.

[{A concerned may take suitable conscqucntiaI action accordingly.

Party Namc:AWK          ‐MCCt No/1)atc:17/81-
STEELヽVARES PRIVATE    AIン C2/2017
1′ IM11｀ I〕 I)                   07.11.2017

99 HQ FHc                RI′ A「‖c               l′ iC.No/1)atc:0510403348
:01/81/050/00311/AM18/       :05/23/040/00093/ノ M`18/       06.072017:01/81/050/00311/AM18/       :05/23/040/00093/ノ M`18/       06.072017

1)ccision:NC obscrvcd that copy ofthc application rcccivcd and samc is bcin3

1〕 IPP for colninents.′ I｀hc casc stands defcrrcd to 1 9.12.2017.

Casc No.:1/17/81-AI」 C2/2017 Status:
I)eferred

I)cfcr [)atc:
19.12.2017

forwardcd to

ApprovedCase No.:14llll8l-Al,C2l20l7 l>arty Namc:Klll INDUSl'RIIIS
I′ IMI′ I｀ 1lI)

IIQ「ilC              RIン A Filc
:O1/81/050/00252//ヽ 4ヽ18/ :05/23/040/00138//ヽ N118/

Decision : NC dccidcd to ratify thc norms I'or

12177 12017-'l'SW/100 datcd 07.11.201 7 as under :

Iン ic.No/1)atc:0510403355

07.072017

thc abovc AA as pcr DIPP UO No.

ⅣIcct No/1)atc:17/81‐

AI´C2/2017

07.11.2017

l. Net weight of export products may bc spccificd as undcr:

100
・　

０

Ｓ‐

Ｎ

Nct llxpor1
Weight
Kgs./Km

●　

０

Ｓ‐

Ｎ

Nctl]xport

Wcight
Kgs./Km

●
　

０

Ｓ‐

Ｎ

Nct lixport
Wcight
Kgs./Km

・
　

０

Ｓ‐

ヽ

Nct l:xport
Wcight
Kgs./Krn

1 306.7 1 796.6
つ
乙 1399.5 l 5872.6

う
ん 345.5 う

ん 8‖ .4 う
ん
０
４ 1765.2 ０

４ 11037.9

453.4 968.3 つ
乙 2314.9 133792

4 646.5 4 123.5 24 3253.4 419.5

9428 5 137.7 う
４ 4116.l 2747

6 421.4 6 490 26 6425.2 36

37

38

5858.9

7 492.8 7 6599 27 11615 79838
8 677 8 2319.6 つ

´ 1987.9 14387.7
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9   517.2     19
1 10 1 724.7      120

2. Quantitics o{' imporl itcm at Sl. No 1 viz. Coppcr Wirc ILod/CC llod(liC Gradc)/
Coppcr Cathodc (99.99% purity) (lilcctrolytic gradc )may bc allowcd as undcr:

a) Iror cxpotl products mcntioncd at Sl. No. I to 5, as pcr Iingineering'l'able-4.
b) [ror cxport products mcntioncd at Sl. No. 6,7,9,10. 12,13,15, 16,20to34, as

pcr l:nginccring'l'ablc-5.
c) Iror cxporl products mcntioncd at Sl. No. 8, ll, 14, 17, 18 & 19 as 184.9

Kgs./Knr. 277 .65 Kgs./Km, 462.3 Kgs./Km, 739.65 Kgs./Km, I I 15.7

Kgs./Km. & l6l8 Kgs./Km respcctivcly, taking clue from Enginccring
'l'ablc 5.

d) For cxport producls mcntioncd at Sl. No. 35,36,37 & 38 as 755.4 Kgs./Km,
2717 Kgs./Km, 4254.5 Kgs./Km & 8486 Kgs./Km rcspcctivcly, taking cluc
lrom [:nginccrirrg'l'ablc 5.

c) Iror l)xpor1 product mcntioncd at Sl. No. 39, as l.0l Kgs./kg contcnt in thc
cxport product.

3. Words " Scmi Conductive XLPIi Compound" may bc dclcted I'rom the description r

imporl itcm at SI. No. 2 and quantitics of XLPII Compound of rclcvant gradc may t
allowcd as 1.05 Kgs./kg contcnt in thc cxport products at Sl. No.l to 39.

4. Quantitics ol- import itcm at Sl. No 3 viz.. Galvaniscd Stccl Wirc/G. I. Wire may t
allowcd as 1.02 Kgs./kg contcnt in the cxport products at Sl. No. I to 19 & 2l to 38.

5. Quantitics o['irnport itcm at Sl. No 4 viz-. tlDPL may bc allowcd as I.05 Kgs./l
contcnt in thc cxporl products at Sl. No. I to 39.

6. Quantitics o1- import itcm at Sl. No. 5 viz. Aluminium Wirc Rod (lrlectrolytic gradc )
may bc allowcd as undcr:
a) ForlrxportproductmcntioncdatSl.No. 20, as l.0l Kgs./kgcontcntinthecxport

product
b) Iror I:xport product mcntioncd at Sl. No39 , as pcr linginccring'l'able-5.

7. Quantity of import itcrn at SI. No. 6 i.e. Semi Conducting Watcr Blocking 'l'ape/Watcr

Illocking'l'ape(Cablc gradc) rnay bc allowed as l.0l Sq.Mtrs./Sq.Mtr. content in the
I:xpor1 product at Sl. No. 39 as claimcd by the firm.

I{A conccrncd may takc suitablc conscquential action accordingly.

Casc No.:16/11/81¨ AIソC2/2017 Palty Namc:KEIINDUSTRIES
I′ IMH｀ 1〕 I)

Mcct No/1)ate:17/81-      Approvcd

Al´C2/2017

07.11.2017

1ン ic.No/1)atc:0510403354

07.07.2017

abovc AA as pcr DIPP UO No.

HQ llilC Itl´ A If‖ c

l0l .0q7917950/00254/AMr8/ :05t23t040100r25/AMt8/

I)ecision : NC rlccidccl to ratify thc norms for thc
1211712017-'l'SWi l0l datcd 07.11.2017 as undcr:
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1310.2
３

一
４

一
５

1701.2

2759.l

3678.4

3527.7

l. Nct wcight of cxp<lrt products may bc specilicd as undcr:

SI.

No.

3017

3671

15948.6

1 1076.4

2. Quantitics of import itcm at Sl. No I viz. Coppcr Wirc I{od/CC I{od(lrC Oradc)/ Coppcr
Cathodc (99.99% purity) (lilectrolytic grade )may bc allowcd as undcr:
a) IiorcxportproduclsmcntioncdatSl.No. 1,2,6&8, aspcrl;nginccring'l'ablc-4.
b) Ii'or export products mentioned at Sl. No. 3,4,10 to 12, 14,16,18, 20 to25,27 to

31, as pcr Enginecring 'l'ablc-5.

c) Iror export products mcntioncd at Sl. No. 5, 13, 15, 17, 19 & 26 as 462.3
Kgs./Km, 739.6 Kgs./Km, 1155.7 Kgs./Km, l6l8 Kgs./Km, 184.9 Kgs./Km. &
3235.9 Kgs./Km rcspectivcly, taking clue from Iinginccring'l'ablc 5.

d) Iror cxport products mentioned at Sl. No. 7 & 9 as 178.6 Kgs./Krn & 287.8
Kgs./Km respectivcly, taking clue from Engincering'l'ablc 4.

c) Iror export products mcntioncd at Sl. No. 32 to 36 as 2588.17 Kgs./Km, 3513.3
Kgs./Km, 4437.89 Kgs./Km ,5547.4 Kgs./Km &- 8875.77 Kgs./Krn rcspcctivcly.
taking cluc from Iingineering'fable 5.

3. Words " Semi Conductivc XI-PE Compound" may bc dclctcd fiom thc dcscriptiorr r

import itcm at Sl. No. 2 and quantitics of XLPII Compound ol'rclcvant gradc nray t
allowed as 1.05 Kgs./kg contcnt in the cxport products at Sl. No. 21 to 36.

4. Quantitics of import itcm at Sl. No 3 viz. PVC Itcsin may bc allowcd as 1.05 Kgs./k
contcnt in the export products at Sl. No. I to 36.

5. Quantities of import item at Sl. No 4 viz.. Antimony 'l'rioxidc may bc allowcd as l.(
Kgs./kg contcnt in thc cxport products at Sl. No. I to 36.

6. Quantities of imporl itcm at Sl. No 5 viz. Galvaniscd Stccl Wirc/G. I. Wirc may t
allowed as 1.02 Kgs./kg contcnt in thc cxport products at Sl. No. I to l8 & 24 to 36.

ltA concerncd may takc suitable consequential action accordingly.

102 Casc No.:19/17l8I- Al,C2/2017 l)arty Narne:MI]1'Al. POR'I'. 4ヽcct lヽ o/1)atc:17/81-        (〕 loscd

‐:嗚 r.
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Export

lght

l。/Km
・
1

.3

Ｓ‐
．
Ｎ。

Net Irxport
Weight
Kgs./Krn

Ｓ‐．Ｍ

10 5H.8 19
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つ
４

２‐

一
２２

一
２３

う
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一
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３

一
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．

９

一
３

．

‐

14 1996.8

15 24
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HQ「 ilC
:01/81/050/00329/ノ Mヽ18/

Dccision : NC obscrvcd that abovc AA has becn issued on rcpcat basis as pcr ILA, Mumbai
lcttcr no. 0319510401002871AM181396 datcd 07.07.2017. Accordingly, NC dccided to closc
thc casc.

I{A conccrncd may takc suitablc consequcntial action accordingly.

Casc No.:15/11/81-AI′ (〕2/2017 Palty Nanlc:KItIINDUSTRH〕 S
I′ IMI′ FIう I)

HQ「 ilC RI´A「 ilc

RI′ A Ililc

:03/95/040/00287//ヽ 4ヽ18/

No. I Wcight No. I Weight
K

7366.4

AlンC2/2017

07.112017

Lic.No/1)atc:0310814502

07.072017

Mcct No/1)atc:17/81-         Approvcd

AIンC2/2017

07.11.2017

1″ ic.No/1)atc:0510403376

12.072017

1 abovc AA as pcr DIPP UO No.

Nct Irxporl

選出η l

:O1/81/050/00253/ノ 1`｀418/      :05/23/040/00i50/ノ ｀` 418/

Dccision:ヽ (〕 dccidcd to ratitt thC norms%r thc
12/77/2017-′ l｀ SヽV/103 datcd 07.ll.2017 as undcr:

1. Nct、vci8ht ol｀ cxport products inay bc spcci「 lcd as undcr:

i SI.|ヽ∝ I破 p6n iSl.INさI政

“

I「 面
~ヽ
■′長lol・t

‐ヽ o.

I

2    9467.4      6    1226

3    12409      7    176.9

4  16555.7 8   ‐ 8623.4

Wcight

8360.7

10883.4 1007.7

1574.2

2. Quantitics ol'import itcm a1 Sl. No 1 viz. Copper Wirc Rod/CC Rod(tiC Grade)/
Coppcr Cathodc (99.99% purity) (lilcctrolytic grade )may be allowcd as under:
a) Iror cxport products mcntioncd at Sl. No. 1 & 2 as 2471.4 Kgs./Km &

74{19 Kgs./Km respcctivcly, taking clue from lJngincering'l'ablc 5.

b) Iror cxport products mcnlioncd at Sl. No. 3 &7, as pcr lJnginecring l-able-S.
c) I:or l:xport products mcntioncd a1 Sl. No. 4 & 5 , as l.0l Kgs./kg content in

tlic cxport products.
d) lror cxport products rncntioncd at Sl. No. 8 to 14 as 6445.2 Kgs./Km,

3260 Kgs./Krn. 3956.4 Kgs./Km, 5766.3 Kgs./Km, 7297.8 Kgs./Km, 8966
Kgs./Km &- 11747.3 Kgs./Km rcspcctively. taking cluc lrom l:ngineering
'l'ablc 5.

3. Words " Scrni Conductivc XLPII Compound" may bc dclctcd l'rom thc dcscription of
irnport itcrn at St. No. 2 and quantitics of XLPU Compound olrclevant grade may

bc allowcd as 1.05 Kgs./kg contcnt in thc cxport products at Sl. No.1,2 &. 4to 16.

4. Quantitics of irnport ilcm at Sl. No 3 vit. PVC l{esin may bc allowcd as 1.05

Kgs./kg contcnt irr thc cxport products at Sl. No. I to 5 & 8 to 14.

5. Quantitics ol'import itcm at Sl. No. 4 viz. Aluminiurn Wirc l{od (l:lectrolytic gradc )
rnay bc allowcd as undcr:
a) Iror I')xport products mcrrtioned at Sl. No. 4,5,6, l5 & 16, as pcr Iingineering

'l'ab lc-5.

27
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6.Quandties of import itcm at Sl.No 5 viz. HDPI〕 may bc a‖owcd asl.05 Kgs./k8

contcnt in thc cxport products at SI.No.1 & 4 to 16.

7.Quantity of import itcm at SI.No.6 i.c.Scmi Conductin3 Watcr 131ockin3
Tapc/Watcr Blocking Tapc(CablC gradc)may bc allowcd as I.01 Sq.Mtrs./SqoMtr.

contcnt in thc Export products at SI.No.1,4,5& 8 to 14 as clailllcd by thc Arm.

8.Quantitty ofimport itcm at SI.No.7i.c.Nylon Compound ofrclcvant gradc may bc

aHowed as l.05 kgs/kg contcntin thc Export products at Sl.No. l,2& 4 to 16.

RA conccrncd may take suitable conscqucntial action accordingly.

Casc No。 :18/17/81-ALC2/2017 Party Namc:MI〕 TAlン PORT.  Mcct No/1)atc:17/8卜       Closcd
AIン C2/2017

0711.2017

HQ IrilC              RIッ A Irilc             I´ ic No/1)atc:0310814826
:01/81/050/00328/AM18/       103/95/040/00338/ノ M`18/       25.07.2017

104 Dccision:Nё
 66ζさんed that abovc AA has becn issucd on rcpcat basis as pcr RA,Mumbai

lcttcr no.03/95/040/00338/AM18/396 datcd 25.07.2017.Accordingly,lヽ C dccidcd to closc

thc casc.

ItA conccrned may take suitablc consequcntial action accordin31y.

Casc No.:24/17/81-ALC2/2017 Party Namc:MI]´ I｀AIン PORl｀.   Mcct No/1)atc:17/81-      Closcd
AIンC2/2017

07.112017

HQ Filc               RIン A IIHc               I′ic.No/1)atc:0310814818
:01/81/050/00334/AM18/       :03/95/040/00339//ヽ M18/       25.07.2017
105 Dccision:NC obscrvcd that abovc AA has bccn issucd on rcpcat basis as pcr RA,Ⅳ

lulllbai

lcttcr no.03/95/040/00339/AM18/396 datcd 25.07.2017.Accordin31y,N(〕 dccidcd to closc

thc casc.

ItA concerncd may takc suitablc consequcntial action accordin31y.

Case No.:7/17/81‐ALC2/2017  Party Namc:JAY BHAWANI   Mcct No/1)atc:17/81-    Approvcd
METALINDUS′ I｀RHES      Alン C2/2017

07.11.2017

HQ IrilC                RLA F‖ c               I′ ic No/1)atci03 1 0814847
:01/81/050/00317/AM18/       :03/94/040/00358//ヽ M18/       26072017

106 12/7;;;:l;_ネ
さiv)::」:it:TOア||ち

`瞥

alt‖lS f°

r thC abovc AA as pcr lDIPP UO 卜《Q
ldcr:

1.Quandty Ofimportitcm may bc aHowcd as applicd ibri.c.102000 Kgs.as I.02 Kgs./Kg。

contcnt in export items.

ItA conccrncd may takc suitable conscqucntial action accordingly.
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Casc No.:11/17/81‐ AIノ (〕2/2017 Pany Namc:MANAKSIA    Mcct No/1)ate:17/8ト
COATI〕 D MI〕・I｀ALS AND    Alン C2/2017
1NI)L」 SI｀ ItII〕 SIン IMI′「 I]I)       0711 2017

HQ lrilC RI´ A rilc I´ ic.No/1)atc:0210207772

107 :01/81/050/00321//ヽ
4ヽ18/       :02/24/040/00069/ノ Mヽ18/       31.07.2017

1)ecision : lヽ C obscrvcd that application for thc above AA has becn referred

commcnts.NC dccidcd to awaitthcir commcnts and dcfcr thc casc.

′
I｀ hc casc stands dcibrrcd to 19.12.2017.

Casc No.:12/17/81-AIフ C2/2017 Palty Nainc:MANASH KUMAR McctNo/Date:17/81-
PΛ tJI´                  AIン C2/2017

07.ll.2017

Status:

Dcfcrrcd

Dcfc・r Datci

19.12.2017

to MOS for

HQ IrilC RIン A Ifilc l´ic.No/1)atc:0210207773  Dcfcr Datc:

:01/81/050/00322/ノ M`18/       :02/24/040/00075/ノ ｀`418/       31.07.2017 19.:2.2017

108 Decision : NC obscrvcd that application lor thc abovc AA was rcfcrrcd to I)IPP I'or
commcnts. Ilowcvcr, rcprcscntativc prcscnt in thc mccting inlbrmed that complctc copy of
thc application not rcceivcd. NC dccidcd to lorward thc samc to I)IPP and defcr thc casc.

'l'hc casc stands dcl-crrcd to 19.12.2017 .

Casc No.:14/17/81-AI′ C2/2017 Palty Namc:MANASH KUMAR McctNo/Datc:17/81-    Status:
PAUl′                  Alフ C2/2017           Dcfcrrcd

07.11 2017

HQ IrilC RI′ Al'ilc 1ン ic.No/1)atc:0210207778   1)cfbr I)atc:

:01/81/050/00324//ヽ 4ヽ18/       :02/24/040/00077/ノ Mヽ18/       04.082017 19.122017

109 Decision : rr-C obscrvcd that application lor the above AA was referred to DIPP for
corrrrcrlls. Ilowcvcr. rcprcscntativc prcscnt in the mceting inlbrmed that complcte copy of
thc application not rcccivcd. NC decidcd to forward the samc to I)lPP and dcfcr thc casc.

'l'hc casc stands dcl-crrcd to 19.12.2017 .

Casc No.:17/17/81-A LC2/2017 Palty Nanlc:MANASH KUMAR McctNo/1)atcl1 7/81-    Status:
PAUI′                 AI´ C2/2017          Dcfcrrcd

07.11.2017

HQ「 ilC RI′ A lrilc 1ッ ic No/1)atc:0210207777   1)cfcr I)atc:

:01/81/050/00327//ヽ lνl1 8/       :02/24/040/00076//ヽ M18/       04.08.2017 1912.2017

ll0 
Dccisi<ln : NC obscrvcd that application lor the abovc AA was referrcd to DIPP lor
comments. I lowcvcr. rcprcsenlativc prcscnl in the mecting inlormed that complctc copy o['

thc application not rcccived. NC dccidcd to lorward the samc to t)lPP and defer the casc.

'l'lrc casc stands dcl'crrcd to 19.12.2017 .

Status:
Dcferred

Status:

1)cfcl・ 1・cd
lll CaSC No.:31/17/81‐

Alソ (〕2/2017 Pally Nanlc:P01ン YCAB WIRES
PVTl´TD

Mcct No/Date:17/81-

AlフC2/2017

味 ,..
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07.112017

HQ IrilC                RIン A「‖c               Iン ic.No/1)atc:0310815079  Dcた r Datc:
:01/81/050/00341/AM18/       :03/95/040/00367//ヽ M18/       09.08.2017              1912.2017

Dccision:NC observcd that application for thc abovc AA was rcた rrcd to I)IPP ttr

conlincnts. 1lo、vcver,rcprcscntativc prcscnt in thc mccting inibrmcd that complctc copy ol｀

thc application not rcccivcd.NC dccided to for、 vard thc samc to I)IPI)and dcibr thc casc.

′
ドhe casc stands dcた rrcd to 19.12.2017.

Casc No.:35/17/81-ALC2/2017 Party Namc:R.R.KABElン      Mcct No/1)atc:17/81-

1ンIMITItD,              AIン C2/2017
07.11.2017

Status:
I)cferrcd

Status:
I)efcrred

HQ「 ilC Iヽ 1′A FHc Iン iC●NO/1)atc:0310815094   1)cScr I)atc:

:01/81/050/00345/ノ Mヽ18/       :03/95/040/00815//ヽ M16/       0908.2017 19.122017

ll2 Decision : NC obscrvcd that application for thc abovc AA was rcl'crrcci to I)IPP lbr
commcnts. Ilowevcr, rcprcscntativc prcscnt in the mccting inlbrmcd that complctc copy ol'
thc application not receivcd. NC dccidcd to I'orward thc samc to I)lPI) and dclcrthc casc.

'l'hc casc stands delerrcd to 19.12.2017 .

Casc No.:2/17/81-AIフ C2/2017  Party Namc:BHARAT WIRIt  Mcct No/1)atc:17/81-
ROPES l′ TD.           Alン C2/2017

07.11.2017

HQ Filc              RI′ A「ilc             Iン iC No/Datc:0310815138
:01/81/050/00312/AⅣ l18/       :03/94/040/00404//ヽ M18/       11.08.2017
H3Dccision:Nё

 6bζもr↓cd that abovc AA has bccn issucd on rcpcat basis as pcr RA,Mumbai

lctter no.03/94/040/404/AM18/38 datcd ll.08.2017.Accordin31y,lヽ (〕 dccidcd to closc the

casc,

ItA concerned may take suitable consequcntial action accordingly.

Casc No.:5/17/81-ALC2/2017  Party Namc:El´ 1〕CTRO      Mcct No/1)atc:17/8卜     Status:
COPPIう R&AIン 1レOYS MIrG   AlンC2/2017          Dcfcrrcd
CO.

RI´ A Irilc

0711.2017

1ン ic.No/1)atc:0210207796   Dcfcr I)atc:HQ Filc

:01/81/050/00315//ヽ M18/       :02/24/040/00081/AM18/       1608.2017 1912.2017

tt+ Dccision : NC observed that application lor the abovc AA was rcl-crrcd to DIPP fbr
comments. IIowever, DIPP rcprcscntativc prescnt in thc mccting irr{brmcd that complctc
copy of the application not rcccivcd by thcm . NC dccidcd to lbrr.vard thc samc to I)ll,P and
dcler thc casc.

'l'hc case stands deferred to 19. 12.2017 .

115 Casc No.:29/17/81-AI′
C2/2017 Party Namc:PHOlう NIX

INDUSTRH]SPVT lン TD
Mcct No/1)atc:17/81-

AlンC2/2017



07.112017

HQ「 ilc                RI′ A FHc               Lic.No/Datc:0310815157  Dcfcr Datci
:01/81/050/00339//ヽ M18/       :03/95/040/00332//ヽ M18/       16.08.2017              19.12.2017

1)ccision : 卜(C obscrvcd that application for the above AA 、vas referred to E)IPP for

conll■ cnts. IIo、vcvcr, I)IPP rcprcscntativc prcscnt in the mccting informcd that complctc

copy ofthc application not rcccivcd by thcm.NC dccided to forward thc samc to DIPP and

dcfcr thc casc.

´
I｀ hc casc stands dcibrrcd to 19.12.2017.

Casc No.:15/17/81-AI′ C2/2017 Party Namc:MANASH KUMAR McctNo/Datc:17/8ト
PAUl´                  Alン C2/2017

07.11.2017

HQI'ilC                  RI′ A Ililc                 Lic.No/1)atc:0210207802  Dcfc・ r Datc:

:01/81/050/00325/ノ Nヽ7418/       :02/24/040/00083//ヽ 4ヽ18/       21.08.2017              19.122017

i161)CCision : 卜(C obscrvcd that application for thc above AA 、vas rcfcrrcd to DIPP for

coinincnts. IIo、vcvcr, 1)IPP rcprcscntativc prcsent in the mccting informcd that complctc

copy ofthc application not rcccivcd by thcm.NC dccided to forward thc samc to DIPP and

dcfcr thc casc.

′
I｀hc casc stands dcibrrcd to 19.12.2017.

Casc No.:16/17/81-AIノ C2/2017 Palty Namc:MANASH KUMAR McctNo/Datci1 7/8ト
PAUl′                 Al´ C2/2017

07.112017

HQ「 ilC

l17 :01/81/050/00326/ノ
M`18/

Dccision : NC obscrvcd that apptication for the above AA has becn relbrred

cornn-lcnts. NC dccidcd to await thcir commcnts and defcr thc casc.

'l'hc casc stands dclcrrcd to 19.12.2017 .

(lase No. :26l 17 /81 - Al'C2120 l7 Parly -"- ame:N AGRI, IiKA Mcct No/Datc:17/8ト Stat us:
I)cfcrrcdIND(10N PRODUCTS(P)1ッ TD.IΛ I´C2/2017

07.112017

HQ IrilC               RI′ Al'ilc              Lic.No/Datc:0310815357  Dcfcr Datc:
:O1/81/050/00336//ヽ 4ヽ18/       :03/95/040/00343/AMi8/       23.082017              19.12.2017

118 1)CCision : 卜(C obscrvcd that application for the abovc /ヽA 、vas rcferrcd to I)IPP for
cornincnts. IIo、vcvcr, I)IPP rcprcscntativc prcsent in thc mccting informcd that complctc

copy ofthc application not rcccivcd by them.NC decidcd to forward the samc to DIPP and

dcfcr thc casc.

′
I｀ hc casc stands dclbrrcd to 19.12.2017.

,1ヽ
r i,i ...-l i

RI′A「‖c

:02/24/040/00084/AM18/

lンic No/Datc:0210207803

21 082017

Status:
I)efcrred

Status:

Dcfcrrcd

I)cfcr I)atc:

1912.2017

to DIPP ibr
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Casc No.:38/17/81-ALC2/2017 Party Namc:YASH ME′I｀Alン    MCCt No/1)atc:17/8ト
lMPItX PVT l′ TD.         AIン C2/2017

07.112017

Status:
Dcl'crrcd

HQ Filc RI′ A II‖ c Iン ic No/1)atc:0310815335   1)cncr I)atc:

:01/81/050/00348/ノ Mヽ18/       :03/95/040/00374//ヽ 4ヽ18/       2308.2017 19.12.2017

ll9 Decision : NC observcd that application lor thc abovc AA was rcl-crrcd to DIPP lor
comments. I-lowever, DIPP rcprescntative prcsent in thc mccting irrlorrncd that cornplctc
copy of the application not rcceivcd by thcm . NC dccidcd to lorward thc samc to I)lPP and
dcfcr the case.

'l'hc casc stands deferred to 19.12.2017 .

Case No.:3/l7l8l-AL,CZl2|l7 Party Name:l)lnCII Mcct No/l)atc:l7l8l- Approvcd
CHlCMK〕 AIフS&PIGMI〕 NTS   AI´ C2/2017
PRIVATI]Iン IMITItD       07 H 2017

HQ「 ilc RI′ AI'ilc Iン iC●NO/1)atc:0210207825
:01/81/050/00313/AM I 8/ :021241040100088/AM l8/ 30.08.201 7

,^^ Decision : NC decided to ratify the norms for rhc abovc AA as per t)lPP tjO .r-o.

"0 tzllll20rT-TSW/I00 darcd 07.fi.20r7 as under:

l. Quantity of import itcm may bc allowed as applicd lor i.e.204 M'l'as 1.02 Kgs./Kg.
contcnt in export item.

I{A concerned may take suitable conscquential action accordingly.

Casc No.:10/17/81-AlJC2/2017 Party Namc:Iン 1〕ADS′FONE    Mcct No/1)atc:17/8卜     Approvcd
ltNItRGY lン TD.          AIッ C2/2017

07.112017

HQ「 ilC RIンA「 ilc Iン ic.No/1)atc:0210207823
:01/81/050/003201AM181 :02/241040100092lAMtBt 30.08.20 t 7

,^. I)ccision: NC decidcd to ratify thc norms lor lhc abovc AA as pcr I)lPl) tjO \o.t2t 
12/7712017-'fsw/100 datcd 07.ll.zo17 as under:

l. Quantity of import itcm may bc allowed as 515 M'l'as 1.03 Kgs./Kg. contcnt in cxpor-t
itcm.

I{A concerned may take suitable conscquential action accordingly.

Casc No.:13/17/81-ALC2/2017 1Party Namc:MANASH KUMAR McctNo/1)atc:17/8卜     status:
PAtり 1ン                  ΛIンC2/2017           Dcfcrrcd

07.112017

122 HQ FHe                RLA Irilc               lッ ic No/1)atc:0210207824  Dcfcr Datc:
:01/81/050/00323/ノ M`18/       :02/24/040/00090//ヽ M18/       30.08.2017              19.12.2017

Dccision : NC observcd that applicatiOn for thc abovc ノ`/ヽ  was rcfttrrcd to I)IPP for
commcnts. 卜Iowever,reprcscntativc prcscnt in thc mccting infcDrmcd that complctc copy of

V-{
' :4-l-.....::,
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thc application not rcccivcd. NC dccidcd to forward the same to DIPP and defer the case.

'l'lrc casc stands dcl-crrcd to 19.12.2017.

Casc No.:27/17/81-AI′ C2/2017 Party Namc:ORII〕 NTAIン
CONTAINl〕 RSIン IMH｀IED

Mcct No/Datc:17/8卜     c10scd
Al´C2/2017

07.l12017

1ン ic.No/1)atc:0310815463

01.092017
123 1)ccision:]ヽ

(〕 obscrvcd that abovc AA has bccn issued on rcpcat basis as

lcttcr no. 03/95/040/00397/ノ Ⅳ`118月N()N()ItMS/410 datcd  Ol.09.2017.
dccidcd to closc thc casc.

R/ヽ conccrncd may takc suitablc consequcntial actiOn accordin31y.

Casc No.:33/17/81-AL(〕 2/2017 Party Nalllc:POl´ YCAB WIRItS McctNo/1)atc:17/8ト
PVT」′TD.               AI′ C2/2017

.07.11.2017

HQ IFilC

:01/81/050/00343//ヽ 4ヽ18/

I′ ic No/1)atc:0310815474   Dcfcr I)atc:

01.092017 19.122017

HQ「 ilC
:O1/81/050/00337/ノ Mヽ18/

(〕asc No.:4/17/81-AI′ (〕2/2017

HQ「 ilC
:01/81/050/003:4//ヽ N418/

1)ccision : N(3 dccidcd to

12/77/2017-・ 1｀SW/125 datcd

RI′AI'Hc
:03/95/040/00397/ノ Mヽ18/

RI′ A「 ilc

:03/95/040/00305//ヽ Mi8/

Pally Namc:DIΛ MOND
ItNGINI〕 ItRING(CHI〕 NNAI)
PVTIッTD

RI´ A Irilc

:04/24/040/00109/ノ Mヽ18/

ask thc Arm to subrnit l

07.11.2017 as undcr:

Mcct No/1)atc:17/81‐

AIンC2/2017

07.11.2017

pcr RA, Mumbai
Accordingly, NC

Status:
I)cfcrrr:d

Status:
Dcferred

l2'1 l)"cision : r\\r(l obscrvccl that application lor thc abovc AA was refcrrcd to DIPP l'or
commcnts. llowcvcr. rcprcscntativc prcsent in thc meeting informed that complete copy ol'
thc application not rcccivcd. rr-C decided to lbrward the same to t)lPP and deler the case.

'l'hc casc srands dcl.crrcd to 19.12.2017 .

Lic.No/1)atc:0410163497   Dcfcr I)atc:
.05.09.2017               19.12.2017

information as as per I)IPP t」 O No.

l. Inlormation irr rcspcct of Sl. No. 1,3,4,5 &. I I of Standard Dcllcicncy lrormat, cxport
itcm wisc.

'l'lrc casc stands dcl'crrcd to 19. 12.2011 .

(〕asc No.:34/17/81-AIフ (〕2/2017

HQ IrilC

:01/81/050/00344/ノ N`l1 8/

Dccision:NC obscrvcd

Party Nainc:R.R.KABl,1ン

I′ IM111〕 D,

RIン A「 ilc
:03/95/040/00185//ヽ M18/

that application for thc

Mcct No/1)ate:17/81‐

AIンC2/2017
07.11.2017

1ン ic.No/1)atc:0310815583

06.09.2017

abovc AA was referrcd

Status:

Defcrrcd

Dcfcr Datc:

‐19.12.2017

to DIPP%r
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comments. Ilowcvcr, rcprcsentativc prescnt in the mcclirrg irrlbrrncd that complctc copy ol

thc application not receivcd. NC dccidcd to lorward thc samc to I)lPP and dcl'cr thc casc.

'l'he case stands deferred to 19.12.2017 .

Case No.:30/17/81-Alメ C2/2017 1Party Name:POlン YCABヽ VIRItS Mcct No/1)atc:17/8ト
PVToL′ I｀D.             Alン C2/2017

07.112017

HQ Filc

:01/81/050/00340//ヽ M18/

HQ Filc

:01/81/050/00318/AM18/

RLA Filc

:03/95/040/00439/AⅣ l18/

RIンA「 ilc

:06/24/040/00024/ノ M`18/

RlンA「 ilc

:03/95/040/00344//ヽ 4ヽ18/

Ⅳlcct No/1)atc:17/81-

AIンC2/2017

07.11.2017

1´ ic No/1)atc:0310815746

13092017

Stalus:
I)cl'crrcd

Stalus:
I)efe rred

Status:

1)cforrcd

I)cncr l)atc:

19.12.2017

to I)IPP ibr

I′ ic No/1)atc:0310815631   1)cFcr I)atc:

08.092017              19122017

127 De"ision : NC obscrvcd that application I'or thc abovc AA was rcfcrrcd to I)ll)P lbr

comments. I lowever, reprcsentativc prescnt in the mccting inlbrmcd that complctc copy o{'

the application not rcceivcd. NC dccidcd to forward thc samc to I)lPP and dclcr thc casc.

'l'he casc stands dcferred to 19.12.2017 .

Casc No.:8/17/81-ALC2/2017  Party Namc:KAI′ PANA
INTI〕RNAT10NAIッ

I′ ic.No/1)atc:0610038692   1)crc・ rI)atc:

13.092017              1912.2017

128 D""ision : NC obscrvcd that applicalion lor thc abovc AA was rclcrrcd to I)IPP tbr

commcnts. IIowcver, reprcsentativc prcscnt in thc mccting inlormcd that complctc copy ol
the apptication not reccivcd. NC dccidcd to lbrward thc samc to I)lPP and dclcr thc casc.

'l'he case stands dclcrred to 19.12.2017.

Case No.:32/17/81-ALC2/2017 Party Namc:POLYCAB WIRItS Mcct No/1)atc:17/81-
PVT.1′ TD.             Al′ C2/2017

07.ll.2017

HQ Filc

129 :01/81/050/00342/ノ
M`18/

Dccision : NC obscrved that application lor thc abovc AA has becn rclcrrcd

commcnts. NC dccided to await thcir commcnts and dclcr thc casc.

'l'he casc stands deferred to 19.12.2017 .

Casc No.:25/17/81¨ A IJC2/2017   Party Namc:M()NTI〕X     Mcct No/1)atc:17/81-   Status:
GI´ASS「 H3RI〕 IND PVT   Alン C2/2017         Dcfcrrcd
Iン

′

H) 0711 2017

HQ Filc:01/81/050/00335/AM18/ RI′ A「 Hc              I′ ic No/1)atc:03108157831)cibr Datc:
130                               :03/95/040/00488/ノ M`18/     1509.2017             1912.2017

1)ccision : NC obscrvcd that application for thc abovc AA has bccn rcfcrrcd to I)IPP ibr

commcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

じ
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l｀hc casc stands dclbrrcd to 19.12.2017.

Minutcs for thc Offlinc Agcnda of Mccdng No。 17/81 datcd 07.H。 2017

131

Casc No.AR-194  1M/S.CARCI′O TECHNICAL PLASTICS(P)LTD.
Mcctin3ヽ o.17/81  11Q「 ilC No.:01/81/162/0043/AM'14/DI]S― I1/
Datcd:-07.ll.2017  1 RI´ A File N().:1/02/2010:I〕OU:CSI]Z/

りヽり
"!1___ __上

lさⅢ nofI「,p/Wastagc norms.___
Dccision:NC obscrvcd that application for thc abovc AA has bcen rcた rred to C&PC for

corrn'rcnts. NC dccidcd to await thcir commcnts and dcl-cr thc casc.

′
l｀hc casc stands dcfcrrcd to 19.12.2017.

132

(lascヽo.AR-195 IM/S.MC COM INDUS′ I｀RII]S(INDIA)PRIVATI]lン IMITI]D

Mceting No. \l l8l
I)atcd:- 07 .l | .2017

Subicct:

I HQ IrilC NO.:O1/81/50/00447/AM14/Dl〕 S.I1/

:It l.A Filc N().:03/95/040/00616/AM14

I Ratincation of norms in rcspect of Advance Authorization No.

No.0510258719

0310756576 datcd Ol.ll.2013.

I)ecision: NC obscrvcd that application for the above AA has been relerred to MSMII lor
commcnts. NC dccided to await thcir comments and defler the casc.

'l'lrc casc stands dcl'crrcd to 19.12.2017 .

M/S.StjMI MOTHI〕 RSON INNOVATIVI〕 IうNGINEERING Iッ IMI′ I｀ 1〕D
HQ IrilC NO.:O1/81/Ω 59/Q0376/^Ml上 /121〕 S― I1/

It l´ /ヽ Filc lゝ o.:05/24/040/00460/AM10/

I Irixation of nol・ llls in rCSpcct ol｀ Advancc/ヽ utllorization
' datcd 17.02.2010.

I)ccision : NC obscrved that application lor thc above AA has bccn referrcd to DIPP (Chcmical

I)ivision) lbr commcnts. NC dccidcd to await their commcnts and dcfcr the case.

'l'lrc casc stands dclcrrcd to 19.12.2017 .

M/S.I′M WINDI)()WI〕 R BIンADl]S(INDIA)PRIVA′ I｀ EIィ lMI′ l｀ 1〕D
¬IIQ llilCヽ 9・ 01/§ 1250/001ZQ処 三ヽ15/1フIs「 l14

Modificatiorr/amcndmcnt of ratificd norms in rcspect of advancc

autlrorizatiorr no. 07 I 0106866 datcd 20. 10.2014.

l)ecision : \C obscrvcd that application-fo, th" aborc nn hta b"en rcl'crred to C&PC

cornrncr.rts. NC dccidcd to await thcir commcnts and dcl'er thc casc.

.r.;\r, -- tjLrlrr
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Sub.jccl:



Casc No.AR-200
Mccting No. 17/81

Datcd:-07.H.2017

Subjcct:

'l'hc casc stands dclcrrcd to 19.12.2011 .

M/S.CROMPTON(〕 RI]AVI]SIッ IMITIう I)
Irilc]ヽ o.: 01/81/050/00505/ノ ン`l15/1)1〕 S― l1/

Rl_′ A ITlic No.:03/94/040/00268/AM15/

Iti*tion of norrns i, i;.tp..i of Advancc Authorization No. Advancc
Authorisation No.0310789692 datcd 26.09.2014.

Dccision:DIII I〕 /1ッ datcd 09.08.2017.Itcl■ lindcr.

Sub.iect: atitllorization no. 1010059079

RL´ A Irile No.:10/24/040/00135/Aン I15

Fixation of norrns in rcspcct of advancc

datcd 25.03.2015.

卜(C obscrvcd that application for thc abovc /ヽ /ヽ has bccn rcli_・ rrcd to (〕
`%P(〕

ibr

NC dccidcd to await thcir commcnts and dclcr thc casc.

'fhc casc stands defcrrcd to 19. 12.2017 .

137

Casc No.AR-203 M/S.「 CIOEN CONNECTORSIッ IMI′ I｀ 1〕D
HQ IrilC No.:01/81/050/00421/AM15/1)I〕 S― l1/

RLA Filc Xo.:10/24/040/00058/Aヽ115/

Irixation of norllls in rcspcct of advancc

datcd 26.09.2014.

Decision: NC observcd that application for the abovc AA has bccn

commcnts. NC decided to await thcir commcnts and dcl'cr thc casc.

'l'hc case stands deferred to 19.12.2017 .

authorization no. 1010058810

rcl-crrcd to McitY ヽ
〈日）

Casc No.AR-202
Ⅳlecting No.17/81

Datcd:-07.11.2017

ンIccting No.17/81

Datcd:-07.ll.2017

Subiect:

138

Casc No.AR-204 M/S.IICI Ol〕 N CONNI〕 CTORSI′ IMH｀ 1〕D
HO Irilc No.:01/81/050/00154/AM16/1)I〕 S― I1/

RLA File No.:10/24/040/00140/AⅣI15/

Fixation ul' nurms i,', retpect ol' lrtlvlncc ltutltorizutitrrt no. 1010059108
dated i3.04.2015.

Decision: NC observed that application for thc abovc AA has bccrr rclcrrcd to McitY for
comments. NC decided to await their commcnts and dcfcr thc casc.

'l'he case stands deferred to 19.12.2017 .

VIcctinq No.17/81

Datcd:-07.11.2017

Sub.iect:

Vづ
139
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M/S.I)1]Iン PIH CON〕 Iヾ〕CTION SYS′ I｀ 1]MS PRIVATI〕 Iン I M ITI〕 D
HO lrilc No.:O1/81/050/00103/Aヽ 116/1)1〕 S― l1/



I Mq亜 13m二J遇上__!二JQI上杢0・ :01/81/050/00016/AM15/1)I〕 S― Iν
I Datcd:-07.11。 2017  1 1tl′ A Irilc No.:05/24/040/00337/AM14
I SuOiCCt: Modification/amcndmcnt oI norms in i.rp..-t of udvance urtt *i^iion

no.0510378011 datcd 03.02.2014

I)ccision: N(' obscrvcd that application lor thc above nT has bccn rclcrrcd to McitY lor
commcnts. NC dccidcd to await thcir comments and dcfcr thc casc.

l｀hc casc stands dcibrrcd to 19.12.2017.

140

Casc No. AIi.- 206
Mcctirrg No, 17ltl I

I)atcd:- 07 .11 .2017

Su b.jcct:

I HQ Irilc No.:01/81/050/00125/AM15/DES.I1/
I IRIン A Filc N():02/24/040/00138/AM14/

1 Rati「lcation ol｀ norms in rcspcct advancc authorization no.0210196856

l datcd 26.11.2013.

Dccision:NC obscrvcd that application for thc above AA has been referrcd to DHI ttr

commcnts.NC dccidcd to awaitthcir commcnts and dcfcrthe casc.

I lr_._gqrr rq!q._d!&!L"! 
1 

g )2. 140)7 .

141

(lascヽ o.AR-207 M/S.ヽVIL_1´ IAMS CONTROLSINDIA PRIVA・ 1｀E

IIQ File N():01/81/050/00420/AMi4/DLiS.I1/Mcctirrg No. l7l81
I)atcd:- 07 .11.2017
Subicct: lvlodillcatiorr/amendment in flxed nonlls in respect of

I)ccision: NC obscrvcd that application for thc abovc AA has been rcfcrred
commcnts. NC dccidcd to await thcir commcnts and dclbr thc casc.

'['hc casc stands dcl-crrcd to 19.12.2017 .

(lascヽ o.AR-208    M/S.AIン S′ I｀OMI)ROJI]CTS INDIA lッ IMI′ I｀ 13D

MC,tⅢ 8ヽ2:17/81 `HQ Fり ,HQ Filc No.:01/81/050/00515/AM12/DIう S.I1/
I)atcd:-07.11.2017   1 1tl´ /ヽ Filc No.:03/94/040/01033/AM12/

Sub.iect: naiincation nl'Nor*t of Aduat.. Authoiiration Xo. O:10683926 dalcd
29.02.2012

Dccision: NC obscrvcd that t)lll dcficicncy lctter scnt to firm secking ccrtain information. NC

dccidcd send a rcmindcr and dclcr thc casc.

'l'lrc casc stands dclbrrcd to 19.12.2011 .

143

(〕asc No.AR-209 M/S.VINl〕 ‖YA´ I｀ El′ ELINKS L′ IMII｀ ltD

142

E
VIli   l37

」

′
INI〕 Y CORPORATION PRIVATI〕 Iノ IMI′ I｀ 1]D

l atithorization llo.3110061138 datcd 22.11.2013.



I)atcd:-07.11.2017

HQ File No.:01/s1/050/00166/▲

～
111/21ユ Jl′

RLA File No.:l1/24/040/00021/AⅣl13/

Sub.icct: ia; Authorization
ll10027518 dated 10.06.2013.

Dccision: NC obscrvcd that application for thc above AA has bccn rcibrrcd to ンIcitY

commcnts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'fhe case stands delerred to

144

Casc No.AR-2H M/S.MIう
・
「 AIン I)OR′ I｀

llQ IrilQ三〇1/81/050/0012型 174121'0111イ
RLA lrilc:03/95/040/00079/AM17/

Sub.icct: M"dif-.li". "f 1.*.d "o*,r ,n respcct ;a'irilirn.c rtrttltorizlttiott

0310804562 dated ll.05.2016

1)ccision: 卜(C obscrvcd that I)IPP has offcrcd thcir cornincnts in thc abovc casc and salnc al・ c

undcr cxaminatinof thc Norms Committcc.

'l'hc casc stands dclcrrcd to 19.12.2017.

No.

no.

_幽 __

I)atcd:¨ 07.ll。2017

Casc No.AR-215
ⅣIccting No.17/81

M/S.TRIVENI AERONAUTICS PRIVATI〕 Iッ Iヽ41TI〕 D、 TUMKt」 R

HQIコ lC NO:01/81/061/00002/AM18/Dl〕 S― I1/

Irixation of wastage norms on rcgqlar basis undcr

NC obscrved that application for thc abovc AA has bccn rcl'crrcd

NC dccidcd to await thcir commcnts and dclcr thc casc.

'l'hc casc stands dcferrcd to 19. 12.2017 .

1000/OI〕 ()t」 .

to MSMI〕 ibrDecision:
commcnts.

146

Casc No.AR-216 M/S.ABIR INIrRASTRUCTURI〕 PRIVATI〕 Iン IMI´ I｀ 1〕D
No.17/81 HO Irilc No:01/81/050/00213/AM‖ /1)I〕 S― I1/

RLA「 ilc No:05/23/040/00230/AM10/
Subjcct: Modigcation of rati「lcd norrns ill rcspcct ol｀ Advancc /ヽ uthorizati()n

No.0510261567 datcd 31.03.2010.

I)ccision: NC observcd that rcply of thc Arm has becn rctrrcd to I)IPP Ik)r collllncnts. (ヽ〕

dccidcd to await thcir commcnts and dcfcr thc casc.

'l'hc case stands dcfcrrcd to 19.12.2017 .

147

博乖

vlN00“
-Fri!{ ativa-lu
':.',q 66geYAP

r'it.r'i)l

M/S.13HARAT III〕 AVYL〕 Iノ I〕 CTRI(〕 AIン SIツ I｀41′ I｀ 1〕D
HO IPilc No:01/81/050/00578/AM10/1)I〕 S― I1/

Casc No.AR-217

ロ
38

[)atcd:-07.ll.2017 CSI〕Z lrilc No.1/43/2008:I]OU:CSI〕 Z/403/

I)atcd:-07.ll.2017



I)atcd:- 07.11.2017
SLrb.jccl:

I RI′A Irilc NO:05/23/040/00176/AM10/

I Ratiflcation of norms in rcspcct of Advancc AuthoHzation No.
1 0510259435 datcd 25.02.2010.

Dccision: NC obscrvcd that rcprcscntation of the firm in similar cascs were relcrrcd to DI{l lor
commcnts. I)lll inlonncd that DGF'[' to dccide whether the import is covered under thc
dcllnition "l)ccmcd I:xport". Company had rcqucstcd for personal hcaring. NC had allowed thc
lrcaring to company lbr cxplanation of thc casc for 05.12.2017. NC decidcd to takc in thcsc
cascs alicr thc hcaring.
'l'hc casc stands dcl-crrcd to 19.12.2011 .

148

(〕asc No.AR-219 M/S.I〕 HARA′ I｀ IH〕AVYI]Iフ l]CTRICAIン SI´ I｀41TI]D

I 0510305231 datcd 14.10.2011.
I)ccision: N(l obscrvcd that rcprcicrrtation oIthc tlim in simGr cascs wcre relcrrcd to I)lll lor
commcnts. I)lll inlbrrncd that DGIII' to dccidc whcthcr thc import is covcrcd under thc
dcllnition "[)ccmcd Irxport". Company had requcsted for personal hearing. NC had allowed the
lrcaring to company lilr cxplanation ol'the casc lor 05.12.2017. NC decided to take in thcsc
cascs aftcr thc hcaring.
I hc cqqc_ qlqgts dcfcrrcd to 19, 12_?1J17 .

149

(〕asc No.AR-220 M/S.BHARAT III]AVY EIフ ECTRICAIノ SIノIMITED
yC911lgApl 17イ

§1__11lQ「 ilC NO:01/81/050/00293/AM12/Dl〕 S― I1/

1)atcd:-07.ll.2017   1 RIソ A Irilc lヽ o:05/23/040/00196/AⅣ112/

SLrb.icct: Ilatificalion ol- norms in rcspcct of Advancc Authorization No.

. 05 !03q!23f da!9d 14.10.201 1.

l)ccision: NC obscrvcd thai i"fii"scrriiiim cuscs *cr" rcf"rrcO to otrl fo.
commcnts. I)lll inlorrncd that I)GF'I'to decide whether thc import is covered under the
dcllrrition "l)ccmcd lrxport". Company had rcqucstcd for pcrsonal hcaring. NC had allowcd thc
hcaring to company lbr cxplanatiorr of thc casc for 05.12.2017. NC decided to take in thcsc
cascs alicr thc hearirrg.
'l'hc casc s!q1ds dglcrrcd to 19.12.2017.

150

Mccting No.17/81 1
1)atcd:-07.11.2017   1

Sし l[≧icct:          ‐

(〕 asc No.AIt-221

ンlccting No.17/81

1)atcd:-07.11.2017

SubiCCti Ratincation of norms in rcspcct of
0510310197 datcd 02.12.2011.

Advance Authorization No.

HQ「 ilC NO:01/81/050/00302/AM12/Dl]S― I1/
1tIン A Irilc lヽ o:05/23/040/00199/AM12/

tiatitrcaiion of" norms in rtspc.t of Advance Autlrorization No.

M/S.BHARAT III]AVYl〕 I′ I〕CTRICAIン SIノ I｀41Tl]D
HQ IrilC NO:01/81/050/00395/AM12/1)ES― I1/

ItIッ A Irilc iヽ o:05/23/040/00321/AM12/

「
―
「
∃
「
∃
―
―

I)ccision: NC obscrvcd that rcprcscntation of thc firm in similar cascs were rcfcrred to DIII lor
cornmcnts. DIll inlormcd that D(llJl'to dccidc whcthcr thc import is covcrcd undcr thc
dcflrrition "l)ccmcd Irxport". Cornpany had requcslcd for pcrsonal hcaring. NC had allowed thc
hcaring to company lor cxplanatiorr ol'thc casc lor 05.12.2017. NC decided to takc in thesc



cascs aftcr the hcaring.
'l'hc case stands dcferrcd to 19.12.2017 .

I Casc― M/S.BHARAT IIIう AVYI〕 I′ I〕 CTRI(〕 AIン SI′ I｀41TI〕 D
HO IrilC NO:01/81/050/00020/AM13/Dl:S― l1/

RLA Irilc No:05/23/040/00435/AM12/

Rutin.ution of n*rns inlcspcct of Advalrcc Arrthorization

0510317273 datcd 10.02.2012.

1)ccision: NC obscrved that rcprcsentation ofthc llrin in silanilal・ cascs、vcrc rcibrrcd to I)IH lk)r

commcnts. Dtll informcd that DGIII' to dccidc whcthcr thc imporr is covcrcd undcr thc

definition "Dccmcd lJxport". Company had rcqucstcd lor pcrsonal hcaring. NC had allowcd thc

I The Case stands deferred to 19.12.2017.

152

Casc No.AR-227 M/S.(〕 ROMPTON(〕 ItIう AVIう SIッ l■IITI〕D
HO「 ilC NO.: 01/81/050/00624/AM08/1)I〕 S― l1/

RLA Filc No.:03/94/040/00634ん へヽ 408/

AdvanccSubjcct:

I)ccision:]ヽ C observcd that I)III dcflcicncy lcttcr sccki118 ccrtaill inR)rination scnt to llrm on

0l . I I .201 7. NC dccidcd to await thcir rcply and dclcr thc casc.

'l'hc casc stands dclcrrcd to

153

Ψ l
lξ筆肝
型翌堕生
糧競墨論≒岸鐵置岩券#χlみl ol｀ Advancc Authorization No.i | 3a100a0605 datcd 08.10.2014.

-

lDecision: NC observed that application for the abovc AA has bccn rclcrrcd to I)IPP tbr

I comments. NC dccided to await their commcnts and dcfcr thc casc.
I

I

| 'l'hc casc stands dcferred to 19.12.2017.

Ho rilc N。 :o1/81/050/00382/AM17/1)1]S― l1/

RLA Irilc No:05/24/040/00242/AN417/

Modincation of rati「 lcd norrns ill rcspcct ol｀ /ヽ dvancc /ヽ uthorization

No.0510399551 datcd 24.08.2016.

NC obscrved that E)IPP dcncicncy ICttcr datcd 01.ll.2017 sccking ccrtain

ソベ
:ii■ l′′ 1■ ′:ヾ ~~
′ヽ
|「 ●■ 'lt  ■ ヽふSHイAP
′||‐    | ‐1 Iヽ■ 1=,1● I

`:,■
0マ :7く‐I●

Irixation of norms in rcspect of Advancc Authorization No.
Authorisation No. 0310444382 datcd 26.09.2007 .

154

ⅣIcctin2 No.17/81

I)atcd:-07.11.2017

Mcctins No.
I)atcd:- 07 .l | .2017
SuU;""t

-ri.i t;:<-clI
"r. Now Ooih.
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I)atcdi-07.11.2017

M/S.MARINO CABIッ I〕SINDIA PRIVATI〕 I′ IMH｀ 1〕D

40



in lk)1・ Ination scnt to ll「 lll. 1ヽ (〕 dccidcd to awaitthcir rcply and dctrthc casc.

'l'hc casc stands dcl-crrcd to 19.12.2017 .

M/S.APARINDUS′ I｀ RIl〕 SIンIMITED
HQ IrilC:01/81/050/00603/AM17/DES― I1/

Modification of fixcd norms in rcspcct of advancc authorization no.
1 3410042884 datcd 24.01.2017.

1)ccision:   N(l obscrvcd that I)lPI) dcficicnoy lettcr datcd 20.10.2017 sccking
irrlormation scnt to firrn. l-C dccidcd 1o scnd a rcmindcr and dcfcr thc case.

'l'hc casc stands dclcrrcd to 19. 12.2017 .

HQ IrilC:01/81/050/00015/AM17/DI〕 S― I1/

I ItI´ A Irilc i13/24/040/00041//ヽM16/
ンlodi「lcation of Axcd norms in rcspect of advancc authorization no.

1310048113 datcd 25.01.2016.

1)ccision: N(〕  obscrvcd that I)IPP dcflcicncy lcttcr datcd 01.11.2017 sccking ccrtain

inlbrmation scnt 10 Irrm. \C dccidcd to await thcir rcply and delcr thc casc.

'l'lrc casc stands dcl'crrcd to 19.12.2017 . 」

(lasc No.AR-260

156

Casc No. AI{- 244
Mccting No . 17l8_l

I)atcd:- 0l .l1 .2011

Sub.icct:

157

vccting N;. i178_i _
I)ated:- 01 .l1.2017
Subjcct:-

158

(la、cNo.AR-261   1
Mccti,8、 1_17rel  i
l)atcd:-07.11.2017    1

SuOiCCti―          ‐

Dccision: NC obscrvcd
AA has bccn rcfcrrcd to

M/S.ANGIフ O STEI〕 Iン PVT.IンTD.
HQ IrilC:01/81/050/00185/AM16/

Modillcation of ratilled norms in rcspcct of Advancc Authorization
oヽ.0310796525 datcd 09.06.2015.

1)ccision:  N(〕 obscrvcd that rcprcscntation br FnOdiflcation of thc adhoc nOrlns for the abovc

AA has bccn rclbrrcd to MSMIr lor commcnts. NC dccidcd to await thcir commcnts and dclcr
thc casc.

'['hc casc stands dclcrrccl to 19.12.2017.

¬

Vodificiiion ot' ratif'cO norms inl"rp".i of Advancc Authorization
ヽo.0310796526 datcd 09.06.2015.

that rcprcscntation ibr rnodillcation ofthc adhoc norlns for thc abovc

MSMI〕 lЭ r colη mcnts.NC dccidcd to await thcir comillcnts and dcttr

41

casc rolnt{- 243
Mccting No. 17l8l
I)atcd:- 07 .11 .2011
Sub.icct:

l〕 Iン I〕 (〕 TROMI〕
′
I｀ PRIVATE Iッ Iヽ41TI]D

I RI´A Irilc:03/94/040/00165/AM16/

M/S.Aヽ (〕 I´ O SI｀ l〕 l〕 Iン I)VT● Iン

´
II)●

HQ IrilC:01/81/050/00184/AM16/



the case.

The case stands deferred to 19.12.2017 .

M/S.A〕 GヾIノ O STI〕 l〕 Iン PVT● Iン

′
l｀ I).

Irilc:O1/81/050/00186//ヽ ⅣI1 6/

Itlノ /ヽ lrilc:03/94/040/00182/AⅣ l16/

4ヽodi「lcation of ratiflcd norrns in rcspcct of Advancc

No.0310796527 datcd 09.06.2015.

Decision: NC observed that reprcsentation lor modification of thc adhoc norms lbr thc abovc

AA has becn rcferred to MSM[-] for comments. NC decidcd to await thcir commcnts and dcl'cr

thc casc.

'l'hc casc stands dclcrrcd to 19. 12.2017 .

159

Authorization

160

M/S.PUN」 A13 STAINIン 1〕SS STI〕 l〕 Iン I｀ DtJS′ I｀RHiS

HO lrilc:01/81/050/00470/AM17/DI]S― l1/

RI′ A Irilc:05/24/040/00441/AM17/

Rati「lcation ol｀  norms in rcspcct of advancc authorization no

0510400631 datcd 06.12.2016.

Decision: NC observed that application l'or thc abovc AA has bccn

comments. NC dccidcd to await thcir comments and dclcr thc casc.

'l'he casc stands dcferrcd to 19.12.2017 .

rcftarrcd to I)H)P Ik)「

I)atc:2■ 11.2017

Placc:lヽ c、v Delhi

¨
Vinod Kulllar Kashyap

lrorci3n′ I｀radc I)cvcloplllcnt()l‐ liccr

10ヨ lビ 4r■ 1｀ `ドフηロ
ツ|卜 (it,'tt■ 1‐ ■へos14YAP
`i l ' ■ ` ′ `i:.=: ●1ヽ ア,,:+ヽ

'1,`v∴ li l:■ :1.,■ .flltl」 灘`■_1卜 :

Casc No.AR-262
McctinR No.17/81

Dated:-07.ll.2017

Sub.jcct:-

Casc No.AR-263
No.17/81

I)atcd:-07.ll.2017

42

Subjcct:



t8Eiio
F. No.7(416)/2017-TSW

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

subject: Advance Authorization for the export of Articles made of Polyamide -

M/s. Motherson Sumi SYstems Ltd.

Ref: DGFT UO. No. i) 01/81/50/461 IAM-141 DES-ll/ 23 dated '10.10.2017

ii) 01/81/50/336lAM-171 DES-Il/ 24 dated 10.10.2017
iii)O1/81/50/189lAM-141 DES-Il/ 21 dated 10.10.2017

DGFT may please refer to their above mentioned U. O(s). and in this

connection, the firm may be requested to submit the following :-

Weight of export product in kgs term.

Complete calculation for requirement of raw materials, separately for the

manufacture of each export product.

Manufacturing process indicating stage wise wastage of raw materials.

Production of export product vis-d-vis consumption of all the raw

materials for the last three years duly certified by the Chartered

Accountant / Central Excise.

iii)

iv)

DGFT (DESII)

\\X
(Nand Lal)

Consultant
26.10.2017
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Departlnent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 07/11/2017-Case No.27/22/81(M/s・ Electro Copper&A1loys Mfg。

CO.)(Advance Authorization No.0210206784 dated 24。 06.2016)

Advance Authorisation llnay be ratifled as under:

l. Net content of "Electrolytic copper" in export items at Sl. No. 1 to

3 may be specified as 25.4 MT .

2. Quantity of import item may be allowed as under:

(i) As 1.02 Kgs./Kg. content in export item at Sl' No' 1'

iiil e, 1.02 Kgs./Kg. content in export items at sl. No.2 & 3

taking clue from SION C-l189.

Norms committee maY take a view

Norms Committee Ⅱ

DIPP No.12/77/2017¨ TSW/32 datcd

(S.Ko Jain)
Development Ofrlcer

一
。 統

l.

07/11/2017
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Government of lndia
Ministry of Steel
TechnicalWing

Subject: Ratification of Advance Authorization No 0310809287 dated 24.11.2016
- M/s Chandan Steel Limited, Mumbai.

DGFT may refer to their UO No 0118115015121AM-171DES-2151 dated
18.09.2017 on the subject mentioned above. ln this connection, it is informed that the
request of the applicant has been examined and this Ministry recommends the
following quantity of import taking clue from SIONs C-524, C-525 and C-535 against
export of 2250 MT and 750 MT Bright Bars made from Hot Rolled Stainless Steel
Peeled Bars of ITC Code 72222012, Grade 304 and 316 and 1500 MT and 500 MT
Stainless Steel Bars and Rods, Stainless steel round corner square (lTC Code
72221992), Stainless Steel Hot Rolled flats (lTC Code 72209090) , Stainless steel
angles, shapes & sections (lTC Code 7224020) and stainless steel wire (lTC Code
72230091) of grade 304 and 316:

ｌ

ｏ

Ｓ

Ｎ

Item of import Quantity
applied

Quantity
to be
allowed

1 Stainless Steel meltinq scrap Grade- 304 4000 MT 3985 MT
2 Stainless Steel melting scrap Grade -316 1330M丁 1315M丁
3 Relevant shaped refractories (Bricks) 100M丁 100M丁
4 Relevant monolithic refractories (Ramminq Mass) 20M丁 20 MT
5 Relevant special refractories ( Shrouds, Mono

Blocks, Stopper, Nozzles, slide gate refractory,
porous pluqs, Zircon Nozzles & Tundish Nozzles)

5M丁 5 MT

The above recommendations are however, subject to the condition that the company
has AODA/OD facilities as claimed by them.

nt-.>q
(S.K.Bhatnagar)

/ 
DePutY lndustrial adviser

Ministry of Steel U.O. no 2(12)12016-TD dated 23.10.2017

_力∫´
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Ministry of Heavy Industries & Public Enterprises

DePartment of HeavY IndustrY
TSW(B) Section

Subject:ApplicationofM/SVoistalpineVAE-VKNLtdforratification
of nbrms of AA No 0510401633 dt l4-02-t7

DES-II,DGFTmaykindlyrefertotheabovementionedAAofM/S
Voistalpine VAE vKN r-td. rne riim has submitted reply vide their

letter of dated L4.07.2017. The firm has not submitted the required

information. However taking clue from the similar AA No

0510388531 dt 10-06-14, this office recommends the following'

The exPort weight mentioned above is to be incorPorated in the AA'

All other items up-to item no' 32 are components

be allowed on net to net basis under GN-4'

This issues with the approval of IA(KKT)'

DG「F,FFDO′ DES― II

Deptt.of HI′ UO No3(44)/14/― TSW(B)

and the same rnay

DeVe10pment OffiCer
21-08-17

Export Item:

Export Item

135 Set.
61/0‐丁URNOU〒

T EW 54El-450-

1in 1S"R/L" FZ (B);1000
亡w 54El-190-

lin 9″ R/L″ FZ(B),1000

Import Item:

…

0-
Item No. Irnnnrt Ttem

11′10′ 27′ 28 Flat BOttOrn Rail

31′15′14′ 32 Guard Rail

13′
一
・２
′

29′ 30 S*ircn Rail Blank

_均
`´
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Government of lndia
Ministry of Steel

Tech nical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
Authorization No 0310812355 dated 04.04.20'17 -M/s Phoenix Foils Private
Limited, Mumbai.

DGFT may refer to their UO note No 011811501127 /AM-18/DES-2/'16 dated
24.10.2017 for ratification of input-output norm for import of Hot Rolled/Cold
Rolled Stainless steel wide Coils, Strips Thickness 0.2 MM to 5.0 MM ( Grade
304/3041 & 410S, 316/316L) Prime against export of cold rolled stainless steel
strips thickness 0.1 MM to 3.0 MM (Grade 304/3041 & 410S, 316/3161) by M/s
Phoenix Foils Private Limited, Mumbai for comments/views of the Ministry of
Steel. ln this connection the following information may be called from the
application for the comments/views of this Ministry:-

(a) Thickness wise and grade wise width of Hot rolled/Cold Rolled stainless
steel coils/strips (Prime) to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel strips to
be exported.

6臨
Deputy lnd ustrial Adviser

Telefax: 011-23062490

ぶ Vinod Kashyap,FTDO,DGFT,UdyOg Bhawan,New Delhi
Ministry of Steel U O No 2(15)/2017-丁 D dated 01 11 2017

一レワ_
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GOVERNMENT OFINDIA
MINISTRY OF COル lPIERCE

OFFICE OF THE ADDIT10NAL DIRECTOR CENERAL OF FOREICN TRADE
NEヽVC.C.0。 BLDG。 ,NEW ⅣlARINE LINES,CHURCHGATE,Ⅳ lUM BAI‐ 400020

FoNO.03/95/040/00956/AⅣl17.

To
The Nol・ ms Committee,

The Director General of foreign Trade,

Udyog Bhavan,lWIaulalla Azad road,

New Delhi-110011.

DATE:-24.04.2017.

Kind Atten.:- Shri Baljit Singh DDG. - NC II

Sub:- Grant of Advance Authorisation on net to uet basis with accountability
clause falling under paragraph 4 ofgeneral note for Engineering
product as per Para 4.12 (vii) of HBP 2015-2020.

Sir,

NI/s L & T LTD.,Mumbai 400001 has been granted Advance Authorisation

no.0310812690 dt.24.01.2017. The copies of the application are trot forwarded to the

Headquarters due to the following reason.

The Advance Authorisation has been issued on Net to net basis with accountability clause

falling under paragraph 4 ofgeneral note for engineering product in terms ofPara 4.12 (vii) of

HBP 2015-2020.

Yours faithfuHy,

FOREICN TRADE DEVELOPMENT OFFICER
FOR ADDlT10NAL DIRECTOR GENERAL OF FOREICN TRADE

_Ч 8″
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GOVERNMENT OFINDIA
MINISTRY OF COMMERCE

OFFICE OF T卜 :E ADDIT10NAIン DIRECTOR GENERAL OF FOREIGN 「RADE.

Fire No. 03/slt 040t20s/AM-18\ 4ff.q& .06.2017
\

To'
Norms Commi.tee.
O/o. The Direc,or General of Foreign Trade,
Udyog Bhavan Maulana Azad Road.
Nerv Delhi. llC 0ll.

くind Attni SHRl.K.P.SINGH,DYDGF′ ]｀―NC― I

lSub: Grant ofAdvance Authorization on Repcat Basis as「,cr Para 4.7.l

&4.7.2 ofHBP(VOI.I)2015-2020.

Sir,

M/s.MItTAL PORT,MUMBAI
have been gran「 ed Advance Authorization No.0310813859 dated 08.06.2017

Thc cOpies of[pplication are 1lot being☆ )1、varded to卜 leadquarters due to l:le follov西 ng
reasons

The/ヽdv/ance AuthorizatiOn has been isstled on Repeat Basis in tel・ Ins of Para 4.7
read with Para 4.7.1&4.7.2 ofHBP(VOl.|)On haSiS Ofdecision ofNOrms COmmittee in

copy ofdecisio,l cnclosed.

・ FOREIGN TRADE DEVELOPMEド T OFFICER ・
FOR ADDITIONAL DIRE(]TOR GENERAIノ OF FOREIGN TRAD[J

レ ■

% r
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GOVERNMENT OFINDIA
MINISTRY OF COMMERCE

OFFICE OFP TIず E ADDITIONAL DIRECTOR GENERAL OF FOREIGN I｀ RADE、
NEW C」⊆=Q.BL墨」型EW MARINEttINE■£HURCHGATE,_MUMBA1400p2Q

F‖ c No. 03/95/040/274/AR/1-18｀
(Dll'te: 22.06.2017

To.

Norins Committee,

O/o.The I)il・ ector Cenera1 0f Foreign l｀ rade,

Udyog Bhava11,Maulana Azad Road,

New Dclhi l16 011.

Kind Attn:SHRI.K.P SINGH、 DYDGFT―NC― I

Sub: Grant of Advance Authorization on Repcat Basis as Per Para 4.7.l

&4.7.2 ofHBP(VOI.I)2015-2020.

Sir、

M/s.METAI′ PORT、 MUMBAI
have been granted Advance AuthorizatiOn No.0310814215 dated 22.06.2017

1｀ hc cOpics OfapplicatiOn arc not being ibr、vardcd to卜 leadquartcrs duc to tilc fb‖ o、villg
reasons

l｀he Advance Aut1lorizatiOn has been issued On Repeat Basis in terms Of Para 4.7

read with Para 4.7.I&4.7.2 ofHBP(VOl.I)On baSis ofdccision Of Norms Colη
lη ittee in

copy OfdecisiOn enc10sed.

FOREIGN′ I｀ RADE DEVEL´ OPME卜IT OFFICER
FOR ADDI´ I｀ 10NAL DIRECTOR GENI]RAIン OF FOREIGN TRAD[]

燃/ _ゞ 。一
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GOVERNMENT OFINDIA
MINISTRY OF COMMERCE

OFFICE OF THE ADDITIONAL DIRECTOR GI]NERAL OF FOREIGN TRADE.
NEW C.G.O.BI_DGttEW MARINE LINESEHURCHGATE,Ml」 MBA1400 020.

F‖ eNo. 03/95/040/273/AⅣI-1い te: 22.06。2017

1‐ o,

Norms Committee,
C)/o. 「́ hc DirectOr Ceneral of Foreign Trade,

Udyog Bhavan,Maulana Azad Road,
New Delhi110 0H.

Kind Attn:SHRI.K.P SINGH,DYDGFT― NC― l

Sub: Grant of Advance Authorization on Repeat Basis as per Para 4.7.l

&4.7.2 ofHBP(VOI.1)2015-2020.

Sir,

M/s.METAL PORT,MUMBAI
havc becn granted Advance Authorization No.0310814217 dated 22.06.2017

The cOpies ofapplicatiOn are not being for、 varded to Headqtiarters due to tile fo‖ o、ving
reasons

The Advance Authorization has been issued on]Repcat Basis in terms of Para 4.7

rcad with Para 4.7.l&4.7.2 ofHBP(Vol.I)On baSiS OfdecisiOn ofNorms Committee in

copy ofdecision enc10sed.

FOREIGN´ 1｀RADEI)EVELッ OPMENT OFFICER
FOR ADDIT10NAI′ DIRE(ll｀OR(〕 F]NERAL′ OF FOREIGN TRADE

bithi:liv.

琳
一ゞ |´
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GOVERNMENT OFINDIA
MINISTRY OF COMMERCE

OFFiCE OF THE ADD11‐ 10NAL DIRECTOR GENERAL O「 FOREIGN′FRA DE,
NEW C.G.O.BLDG。 .NEW MARINE LINEs、 Cり URCHGATE,M_∪ MBAl.400_02α

File lヽ 0・ 03/95/040/275/AR/1-18β tc: 22.06。 2017

1｀ o、

Norms Committce.
0/o.The Director General of Foreign Trade,

Udyog Bhavan,Maulana Azad Road,
New Delhi 110 0H.

Kind Attni SHRI.K.P SINGH.DYDGFT― NC― l

Sub: Grant of Advance Authorization on]Repeat Basis as per Para 4.7.I

&4.7.2 ofHBP(Vol.1)2015-2020.

Sir.

M/s.METAIン PORT,MUMBAI
have bcen granted Advance Authorization No.0310814218 dated 22.06.2017

1｀ hc copies ofapplication arc not bei113 1or、 varded to IIcadqual・ ters dtle to ti■ e lollo、vi118

rcasons

´
「 he Advance ALithOrization has been issucd on Repeat Basis in tcrl‐ ns of Para 4.7

read with Para 4.7.l&4.7.2 ofHBP(Vol.I)On baSiS Ofdecision OfNorms Coinmittee in

copy ofdecisioil enclosed.

「 OR ADDIT10NAL DIRECTOR(〕 ENERALッ Ol'FORIEIGN]｀ RA DE

-l-t r-2.oO

(A.S.KttNASE)

帰＼γ _S~2´

Yours llll l、 .
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Departinent of lndustrial Policy d■ Promotion

(TSW)

NC Meeting dated 07/11/2017… Case No.37ノ17/81(M/s・ Sh市alik Bimetal Controls

Limited)(Advance Authorization No。 0510403316 dated 04.07.2017)

Advance Authorization may be ratifled on repeat basis as their Advance Authorization

No.0510398765 dated 09.06.2016.

Norms committee may take a view
‐  ″ ´

一
 
一_つ■ ,',し,,>

(So Ko Jain)

Development Offlcer

Norms CoIIImittee II

DIPP No.12/77/2017-TSW/98 dated 07/11/2017

_53″
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 07llll20l7 - Case No. 14111/81 (M/s KEI Industries Limited) (Advance
Authorization No. 0510403355 dated 07.07.2017)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
Kgs./Km

sl.
No.

Net Export
Weight
Kgs./Km

Ｓ‐
．
Ｎ。

Net Export
Weight
Kgs./Km

sl.
No.

Net Export
Weight
Kgs./Km

1 306.7 1 796.6 つ
４ 1399.5 5872.6

つ
ん 345.5 つ

４ 8H.4 22 1765.2 32 11037.9
０
， 453.4

●
Ｊ 968.3 ●

Ｄ
つ
４ 2314.9

つ
Ｊ 13379.2

4 646.5 4 1123.5 24 3253.4 34 419.5

5 942.8 1137.7
う
乙 4116.1 ξ

′
り
， 2747

6 421.4 6 1490 26 6425.2 36 5858.9

7 492.8 7 16599 27 11615 37 7983.8
０
０ 617 8 2319.6 28 1987.9 38 14387.7

9 517.2 9 2965.7 29 3733.5 39 5259.8

10 724.7 20 3213.1 30 4762.9

2. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For export products mentioned at Sl. No. 1 to 5, as per Engineering Table-4.

b) ForexportproductsmentionedatSl.No. 6,7,9,10, 12,13, 15, 16,20to34, asper
Engineering Table-S.

c) For export products mentioned at Sl. No. 8, 1 1, 14, 17 , l8 & 19 as 184.9 Kgs./Km,

277.65 Kgs./Km, 462.3 Kgs./Km, 139.65 Kgs./Km, lll5.7 Kgs./Km, &.

1618 Kgs./Km respectively, taking clue from Engineering Table 5.

d) For export products mentioned at Sl. No. 35, 36, 37 & 38 as 755.4 Kgs./Km,

2717 Kgs.lKm, 4254.5 Kgs./Km & 8486 Kgs./Km respectively, taking clue from
Engineering Table 5.

e) For Export product mentioned at Sl. No. 39 , as

export product.
1.01 Kgs./kg content in the

3. Words " Semi Conductive XLPE Compound" may be deleted from the description of
import item at Sl. No. 2 and quantities of XLPE Compound of relevant grade may be

allowed as 1.05 Kgs./kg content in the export products at Sl. No.1 to 39.

4. Quantities of import item at Sl. No 3 viz. Galvanised Steel Wire/G. I. Wire may be

allowed as 1.02 Kgs.lkg content in the export products at Sl. No. 1 to 19 & 2l to 38.

5. Quantities of import item at Sl. No 4 viz. HDPE may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. I to 39.

--Sl4-



6. Quantities of import item at Sl. No. 5 viz. Aluminium Wire Rod (Electrolytic grade )
may be allowed as under:
a) For Export product mentioned at Sl. No. 20, as 1.01 Kgs./kg content in the

export product
b) For Export product mentioned at Sl. No39 , as per Engineering Table-5.

7. Quantity of import item at Sl. No. 6 i.e. Semi Conducting Water Blocking
Tape/Water Blocking Tape(Cable grade) may be allowed as l.0l Sq.Mtrs./Sq.Mtr.
content in the Export product at Sl. No. 39 as claimed by the firm.

Norms committee may take a view 2--'v'^

- Git)t-,-,
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 12177 12017-TSW/100 dated 07/11/2017

-5J /
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 07lll/2017 - Case No. 16/11/81 (M/s KEI Industries Limited) (Advance
Authorization No. 0510403354 dated 07.07.2017)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
Kgs./Km

sl.
No.

Net Export
Weight
Kgs./Km

Ｓ‐
．
Ｎ。

Net Export
Weight
Kgs./Km

Ｓ‐
．
Ｎ。

Net Export
Weight
Kgs./I(m

1 449.1 0 5H.8 19 449.6 28 5213.8
つ
ん 583.3 1 310.2 20 21.7 29 6662.7
●
フ 1022.5 2 701.2 21 3017 30 8017.7
4 1198 つ

′ 992.7 つ
４
つ
４ 3671

り
， 11998.6

5 1532 4 996.8 り
，
う
乙 5948.6 32 4162.1

6 482.3 5 2759.l 24 1076.4 33 5372.4

7 1021.9 6 2498 25 3298.9 34 6787.2
０
０ 1113.1 7 3678.4 26 5278.4 35 8394.7

9 1454.5 8 3527.7 27 4333.9 36 12499.2

2. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For export products mentioned at Sl. No. | ,2,6 &,8, as per Engineering Table-4.
b) For export products mentioned at Sl. No. 3, 4, l0 to 12, 14, 16, 18, 20 to 25,27 to

31, as per Engineering Table-5.
c) For export products mentioned at Sl. No. 5, 13, 15, 17, 19 & 26 as 462.3 Kgs./Km,

739.6 Kgs./Km, 1155.7 Kgs./Km, 1618 Kgs./Km, 184.9 Kgs./Km, &
3235.9 Kgs./Km respectively, taking clue from Engineering Table 5.

d) For export products mentioned at Sl. No. 7 & 9 as 178.6 Kgs./I(m & 287.8
Kgs./Km respectively, taking clue from Engineering Table 4.

e) For export products mentioned at Sl. No. 32 to 36 as 2588.77 Kgs./Km, 3513.3
Kgs./Km, 4437.89 Kgs./Km ,5547.4 Kgs./I(m & 8875.77 Kgs./Km respectively,
taking clue from Engineering Table 5.

3. Words " Semi Conductive XLPE Compound" may be deleted from the description of
import item at Sl. No. 2 and quantities of XLPE Compound of relevant grade may be
allowed as 1.05 Kgs./kg content in the export products at Sl. No. 2l to 36.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 36.

5. Quantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. 1 to 36.

-56-
Y)t--- 
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6. Quantities of import item at Sl. No 5 viz. Galvanised Steel Wire/G. I. Wire may be

allowed as 1.02 Kgs./kg content in the export products at Sl. No. 1 to l8 &. 24 to 36.

Norms committee may take a view --- 

-

o71 ttl 1_, ,_

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1217712017-TSW101 dated 07/11/2017
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GOVERNMENT O「 INDIA
MINISTRY OF COMMERC13         ‐

OFド ICI]OF THFl ADD11｀ 10NAI_DIRECTOR(〕 l]NERAL OF「OREIGN′ I｀ RADE、

NEw c.G.0:31rpG.,NEW MARINElピINE■ CIllJRCHGATE,Mヽ lMBAl.100_020.

聞 cNα 剛 剛 剛 器 7AM■ 8ド
gnc"“

7

To.

Nornls Committec,

0/o.´ I｀ he Director Gcncral of Fo「 cign´ I｀ rade,

.Udyog Bhavan,Maulana Azad Road,        .
Ncw Delhi l10 0H.

Kind Attn:SHRI.KoPoSINGH,DYDGFT― NC― I

Stlb: Grant of Advance ALlthOrization on Rcpcat Basis as pcr Para 4.7.1

&4.7.2 ofHBP(Vol.1)2015,2020.

Sil・ .

Ⅳ1/s.ⅣlETAI`POR′「 ,ⅣIIJⅣlBAI
have becn granted Advance/ヽ uthorization No.0310814502 datcd 07.07.2017

]｀ 1lc copics ofapplication are not bci1lg ibr、 vardcd to卜 leadquarters dLIC tO thC 10Ho、 ving

rcasons

・
I｀he Adヤ ance/ヽ LithOrization 1las becil issued on Repcat Basis in tel・ ms of Para 4.7

read with Para 4.7.l&4.7.2 ol'I II〕 P(VOl・ l)On basis ofdecision ofNorins Collllη ittec in

copy ofdccisioll cncloscd.

FORI]l(〕 N′ IRAI)l〕 I)1:VEl′ OPMI]Ni｀ ()lf lr l(1[lR

「 OR AI)Dl‐ I｀ 10NAI′ DIRE(lTOR(〕 I]N13RAI,01ダ IrORI;IGN]｀ RAD::

(A.S.KANASIう ) .

茨いヽγ
_ヽ 8´
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 07llll20l7 - Case No. 15/11/81 (M/s KEI Industries Limited) (Advance
Authorization No. 0510403376 dated 12.07 .2017)

Advance Authorisation may be ratified as under:
l. Nct of export ucts may be specified as under:

sl.
No.

Net Export
Weight
Kss./Km

sl.
No.

Net Export
Weight
Kes./Km

Ｓ‐
．
Ｎ。

Net Export
Weight
Kes./Km

Ｓ‐
．
Ｎ。

Net Export
Weight
Kss./Km

1 4244.7 9247.8 9 7366.4
つ
Ｊ 5139.7

つ
４ 9467.4 6 1226 10 8360.7 4 8699.3

1240.9 7 176.9 10883.4 5 007.7

4 6555,7
０
０ 8623.4 つ

ん 12962.9 6 574.2

2. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For export products mentioned at Sl. No. | & 2 as 2471.4 Kgs./I(m &
7489 Kgs.lKm respectively, taking clue from Engineering Table 5.

b) For export products mentioned at Sl. No. 3 &7, as per Engineering Table-5.
c) For Export products mentioned at Sl. No. 4 & 5 , as 1.01 Kgs./kg content in the

export products.
d) For export products mentioned at Sl. No. 8 to 14 as 6445.2 Kgs./Km,

3260 Kgs./Km, 3956.4 Kgs./Km, 5766.3 Kgs./I(m, 1297.8 Kgs./Km, 8966
Kgs./I(m & 11747.3 Kgs./I(m respectively, taking clue from Engineering Table 5.

3. Words " Semi Conductive XLPE Compound" may be deleted from the description of
import item at Sl. No. 2 and quantities of XLPE Compound of relevant grade may be

allowed as 1.05 Kgs./kg content in the export products at S1. No.1, 2 & 4 to 16.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. I to 5 & 8 to 14.

5. Quantities of import item at Sl. No. 4 viz. Aluminium Wire Rod (Electrolytic grade )
may be allowed as under:
c) For Export products mentioned at Sl. No. 4,5,6, 15 & 16, as per Engineering

Table-5.
6. Quantities of import item at Sl. No 5 viz. HDPE may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. I & 4 to 16.

7. Quantity of import item at Sl. No. 6 i.e. Semi Conducting Water Blocking
Tape/Water Blocking Tape(Cable grade) may be allowed as 1.01 Sq.Mtrs./Sq.Mtr.
content in the Export products at Sl. No. 1,4,5 & 8 to 14 as claimed by the firm.

8. Quantitty of import item at Sl. No. 7 i.e. Nylon Compound of relevant grade may be

allowed as 1.05 kgs/kg content in the Export products at Sl. No. 1,2 & 4 to 16.
Norms committee may take a view _/ z^

(s. K. Jain'1 
9"'/t-,

Development Officer
Norms Committee II
DIPPNo. 1217712017-TSWl03 dated 07 llll20I7
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 07lllt20l7-Case No. 7/17181 (M/s Jay Bhawani Metal Industries)
(Advance Authorization No. 0310814847 dated 26.07.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i.e. 102000 Kgs. as

1.02 Kgs./Kg. content in export items.

Norms committee may take a view

/多 一
″  ._|
(S.K.Jain)

Development Offlcer

Norms Committee II
E)IPP No.12/77/2017-TSW/106 dated 07/11/2017
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GOVERNMENT OFINDIA
MINISTRY OF COMMERCE&INDUSTRIES

OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE
NEヽVC.G.0.BLDG.,NEW MARINE LINES,CHURCHGATE,MUMBAI-400020.

File No.03/94/40/404/AM18
Date ll.08.2017

To
The DirectOr Cenera1 0f Foreign Trade,

New Delhi-1lo oll.

Kind Attn:Shri K.P.Singh,Dy.DGFT,(NC-1)

Sub: Grant OfAdvance AuthorisatiOn On RI]PEAT basis as per Para 4.07&

4.12(vi)OfHBP(VOl.1)2015-2020.

Sir,

Ⅳ1/s.Bharatヽ vire Ropes Iン td.,Mumbai-400070,has been granted Advance AuthorisatiOn

営&蠍肥え朧瞥r」ぷ:£躍L鳳::pた
S°tt ap口 icatiO― end brwttdd Ю

L艇
鮮[鰐1紺露芸i11聯靭絆撫粽蹴Ψ

COpy ofN.C.decisiOn is enciOsed here、
vith.

ド
イr Yours lbithfirlly.

Encl: Copy of decision

´

`ろ

一

Foreign Trade Develo;rntent Ofllcer
Iror Additional Director General of Foreign l-rade.

、い |=,
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Department of lndustrial Policy`&Promotion

(TSW)

NC Rtteeting dated 07/11/2017-Case No.3/17/81(R1/S Diach Chemicals&Pigments Pvt.
Ltd。 )(Advance Authorization No.0210207825 dated 30。 08.2017)

Advance Authorisation may be ratifled as under:

1.Quantity of impo■ itcm may be a1lowed as applied for i.e.204 MT as
l.02 Kgs./Kg.contcnt in cxport itcm.

NollllS COmllnittcc may take a view

ノ ケ
´
爵 再 ,

(S.K.Jain)
Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/77/2017-TSW/120 datcd 07/11/2017

_ξ 4-
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(S. K. Jain)

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 07 /lll20l7- Case No. 10/17181 (M/s Leadstone Energy Ltd.) (Advance
Authorization No. 0210207823 dated 30.08.2017)

Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as 515 MT as 1.03 Kgs./Kg. content
in export item.

Norms committee may take a view

Development Officer

Norms Committee II
DIPP No. 12/77 12017 -TSW I l2l dated 07 /11t2017
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Government of lndia
Ministry of Commerce and lndustry

Additional Director General of Foreign Trade
SE、ving′  N elA/Marine Lines′ Church gate′ Murribai-20.(

File No: 0,3/gs/040/3g-,/AM1.B/'. NORMS , 

V
To.,

Dale:01/9/2017

Norms committer:;
O/o. The Director .jeneral
Udyog Bhavan, l\,taulana
New Delhi:- 110 011.

of Foreign Trade,
Azad Road,

(Kind Attn. MR .K.P.StNGH DY.DGFT(NCIt)

Sub :- Grant of Advance authorization on Repeat as per
Para 4.7.1, & 4.7.2 of HBp ( Vol. I ) ,004_09.

、一　
鸞
・ず　
ヽ
”　
ヽ
．
　
　
ヽ
■

・・・、．．√
ξ

ヽ

lr
VIN(

S ir,

M/s. oBTENTAL coNTATNERS LrMrrED MUMBAT Have i-reen grantedAdvance Authoriz;:tion No. 0310815463 dtd. o1/og/2017 The Copies of the applicationare not forwardeJ to the Headquarters due to the foilowing reason Th,: AdvanceAuthorization has been issued orr Repeat Basis in terms of para 4.7.1, &

l;l jrl*trillrr"" 
basis of decision of Norms committee in vteetins ilo,r/r, atcz/zjots

Yours faithfully.

IT
Foreign

Additional Dircctor

(ASKANSE)
Trade Development O:ficer
General of Foreign Trad: Mumbai

For

- E6-
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DepartIIlent of lndustrial Policy“ 髭Promotion

(TSW)

NC Meeting dated 07/11/2017… Case No.4/17/81(M/s Diamond Engineering(Chennai)
Pvt.Limited)(Advance Authorization No。 0410163497 dated 05。 09.2017)

Fillll rnay be asked to submit the following details:

1. InfollllatiOn in respect of Sl.No. 1,3,4,5& 1l of Standard Deflciency

Follllat,eXportitem wise.

NollllS COmlnittee may take a vicw

/多
´ し 二′L′ ′
(S.Ko Jain)   ~

Development Offlcer
Norllls Committec I

DIPP No.12/77/2017-TSW/125 dated 07/11/2017
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